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FROM NO. 4

( See Rule 42 )
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L} Griginal Applicatien No:
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4; Review Application Ne
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Adv, oe:a,te for the Applicant(S):
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&dvocate for the Respondant(s) 6

B?ouuvxs"‘\

/Lﬁ A @Ze_//\y

gM;,\; cefwm/seﬁ / CA/(
i . '. S . "
- “Netes of The Begistri .. .§ Date - Jer of 't -fo‘.frfhunél“ T
a 207.2009 I Heard MrBSormo, leamed counsel for thie
ihis app,}zc. tien is.in torns | - Apgnrconf and perused ’rhe motencis placed on’
- is filed/C F. f.z Fs o 0 recprd. : , ,
- depe swcd v G 1P VZ’% S : —
'No..29.9.. /7 /0 /S issue. 'noﬁce to.the Respondents requiing
ded,,,:,,_?{Q: ... Lor ”7 ....... . ‘ theym to file ’rhelr written statement w:'rhln 30 doys
”wf L * of feceipt of this nofice.

! No further recovery should be made from
the§Appfconf without leave of this Tibunal,

g Call this matter on 03.09.2009.

this to -the

Respondents {along \A(ifh nofices) and free copies

1 Send copies of ':order

| oD e of this order be also sent to the Applicant and be |
YA Fane " 4 - oy

*‘*\ N yx ,gjve e /A MM .supplied to the learned cq'qnsel appeaiing fcz’_r;»fhe
Ne D4 e S b Apgieant. a
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£ S i (MK Chaturvedij (M.R.MBhanty)
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&Aﬁ:a‘al 22 /‘:}} @) 9 03'09-2009 . MrUK.Nair, learned  counsel
W J—-a D /J €C . ~ appearing for the Applicant is present. On

behdif -of ICAR MrM.Mahanta, Advocate

&M W ;V | : undertakes to enter oppeorcnce. and file
- /r,e,gﬁ’&"' M 9 jﬂ% . | written statement within next six weeks.

eyl - A]D go5T. o |

/Y AI ¢ Cdli this ‘matter on 15.10.2009
& :

e Free uzf%\/j © -~ . . awdting witten statement from the
ol '/'[)\Ai) or. af W - o Respondents

%Z Maﬁi’z’z.aﬁp%%? - (M%rvedi} (M. R%io.nfy)
¥ e . '

Member [A)  Vic&*Chdirman
D7No 39 Y o 99% fob/

wlgj{’l'lnﬁ 2/ QL( PO g 7 502009 Despite opportunity | no written

‘statement has yet been filed on behalf of

LR %?"3.!,. - . »-theRespondents.
_{tf‘} 3 pp—m——edmirg s : ;—\()’ D S R d’__
WALy Gl SN ITR T e Subject to Iegcal pleas to be
. & examined at the final heanng, this case is
' " admitted.
: Opportunity  to ~ file written
; statement is, hereby, . granted- to ‘the
Respondents to f:le thé’ ‘written stofement
#f 2 of December, 2009.
‘ ' : c i) . . . ‘ A\
’ ~ Call 1hismaﬁe{_r on 02.12.2009. |
D ew ﬂ" IR O RN I Send copies of this "'ordef to the
. 8\,\,14 AL Lt - v ' Aophcont and to the Respondents m,fhe«..-.'-.-_,-.,:
‘ ' % : address given in the O.A. L
‘ .

T ) CL e ,, ,
w ¢ - _ (M.K.Chaturvedi) -
S Gend Lgwe dws - Member (A}
| ea—ehu, e Aua ﬂpp&@w&‘ /bb/
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| 02.12.2009 It is stated that reply has been filed to-
day. Learned counsel for the Applicant seeks
time to file rejoinder and allowed.

List on 06.01.2010
r
(e %»
Mdan Kr.Chaturvedi) (Mukesh Kumar Gupta)

Member {A) Member (J)
im/ - -
6.1.2010 Time is extended to fiie rejoinder.
List the maiter on 2.2.20i0.

r
s

{Madan Ku,ma/r Chaturvedij {Mukesh Kumar Gupiaj

Member (A}

fimf

02.02.2010 Accepting the prayer for time to file
rejoinder within three weeks from today,
case is adjourned to 24.02.2010, on which

date it will be heard finally.

(Madan Kumc@xcmryedu |

Member (A

{(Mukesh Kuma Gupta)
- Member {J)

- nkm

24.02.2010 Last and final oppor’runity is granted to
Applicant to file rejoinder within two weeks,
failing which matter will proceed based on
documents and pleadings available on

record.

List on 11.

AS
(Madan ar Chaturvedi] {Mukesh Kumar Gupta)
Member (A} Member {J)
/bb/
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B N AR
"0.A.'Nb. 133/2009

/

11.03. 2010 ", Desplte last and final opportumtv'
i -granted to file re;omder vide order dated
24" February 2010, no:steps'have been . g
1 taken in compliance w1th the, said
e . direction. In the circimstances, nght: to
file rejoinder is forfeited. As the O. A has
FAy vari ey already been admitted vide order dated |

15.10'20009, list for heanng ‘on

.1,5.03;2010‘ & 9
‘ ( Mukesh kumar Gupta)
"~ Momber (j)
S
15032010 On the proyer of the ‘counsel for the

- -pames fist on 18.3. 2010 -

. (MadehKr. Chaturvedi) -
o 5 o Member (A}
pg |
| .18, 03 2010 _'Proxy counse'l" for Mr. UXK. Nair,
Ao reey :";4 é') Yo j - learned Gounsel -for ‘Applicant made & -
| d o _ . request for adjournment _whlch request
e - has not been obijected by Mrs. 'R.S.

Choudhury, learned counsel i for

Respondents as such llst on 05.04.2010

| IR {Madan Méhaturvedl)

Member (A‘ ". 1

"‘
Ff\ -

05.04.2010 = On the\requesf 6? 'MrUKNair, learmnss
- counsel for the A‘p{)fccn’r ccse is odloumed
\
N

N\
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05.04. 2010 On the request of MrUKNair, leamed

counsel for the Applicant; case is ocﬁo’um‘ed to
20.4.2010. '

List on 20.04. 2010.

oo S

Im

' (Madar&r Chaturvedi (Mukesh Kr. Gupta)
' Member (A) Member (J)
20.04 2010 On the request of proxy counsel for

applctiant, adjou raed to 22.04.2010.

&

iMadan Kurnar Chaturvedil {Mukesh Kurna Gupia)
N Member (A} . Member {4
. rikrn T e
- 22042010 - Vanous reiefs have been soughf m :

these two O.A.s 133 and 134 of2009 nomely
enfilement. of 2 -advance increments,
recovery made, assessment -not camed out .
from T-4 to T-S categones as wen as achon is | »’
not releasmg sa!cmes for certaln months m ?he o
year 2008 and 2006.

Leamed counsel for o’pp‘ﬁc_ontg
Mr.U.K.Nair, at the outset, made a statement
that he will not press other reliefs except
issues regarding enﬁﬂefnen’r of 2 advance _ -
increments and recovery made thereof,
particularly when such mulhples refiefs are
barred under Rule 10 of CAT {Procedure)
Rules, 1987. However, he 'seeks fibery to
opptoqch the concemed authoniy for rest of

~ the reliefs. This aspect has not been disputed»
by Mrs.RS.Choudhury, learned counsel for
respondenfs Hence, we conﬁne ourselves in ..
these proceedngs to the issues fegarding-
enfiflement of 2 advance increments and
consequential recovery. _ .

Contd...



- é _
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Contd.
22.04.2010
Heard UK. Nair, leamned counsel for

applicant and Mrs. RS. Choudhury, leamed
counsel for respondents.

Upon hearing both sides for some
fimes, the question, which is narrowed down
and required to be considered ls whether an
officials who had already enjoyed 2
advance increments on completion of §
years service but not promoted, subsequently
promoted, is enfitted to 2 more advance

X ) - ~ A0 L0 .
&(3 L‘ A l increments in the promotional scale or the 2
COPY ok T 0‘)‘29&)) advance increments in fieu of promotion
YO » e 28-Y- 2016 Qemd already granted would have to be qdiusted. :
C!:O D+ Bec Hom tb“o‘“ ~ In the circumstances, respondents are
123w m& ot e Semc directed to produce pay fixation order of
W e ™Mrg. R:S. Arovd lmrdvlj applicants on grant of 2 advance increments
Advoe N v Pe | ‘w.elf. Ql 01.2000, to have a compardtive
% pOMm ¢ 1 . | study as to.vsfhefher pay fixation order dated
Vide D no- 01.01.2004 is justified or not. Respondents are
W«& directed to do the needful within a peiiod of

two weeks.

<z

List on 06.05.2010. Copy of this order P
be made avaiable for necessary

fO/ g 5 /Lé/‘ compligance.
H s N, y
| (Madan Kumé Chaturvedi) (Mukesh Kumar Gupta)
Member (A) Member (J) .
fob/ ‘
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Co-t AN '
o+ 06.05.2010 L"?:.?PP Book of the dpphvanr has
heencproduced before ‘ns. A comparative

‘j’l o Gy H ‘;-'ﬂ""" .I O‘ LI { PR S Tha i) s \ W c .
¢ oo DeiTs analysic of pay fixation order of the

boane-at o ctaean™ oS 2 o tno aar
) ' applnﬂanr has also been tabulated and
vogtner o ot o
o : shown to us. On perusalof said tabulation,

g me wd ek flord crmesd pocl we are prima facie satisfied that there is no

Nl BmrrnR it netar ant asmdiegality made by the 1"“:9‘7“@9““* in fixing

e s 16180 2000 €0 of be s nen |y 2PDICANE'S pay.

o ThRSalia ROSRNNANT o SRR F s TN « 7% 't NN A PALANVE L HAR K s

On the request of Shri 7. Abmed,
) oL Yo nogegmos A0 AN nMmiome « )0 oy

proxy counsel for applicant, adjourned to.

07.05.2010.

conovho Lrom © ot pelnma o Dot

M peede P otomoiaton tal e e Iy

2070 L D2 IDnoHoMOg ant i 2t v-.vum&
N . ~ - 0

cotenciy tnooush i dnemer i g oo ;

oferietg n ot ' ° (Mada Sh Kurnar Choturvedit  {Mukesh Kunar Gupia)

ot o eartavon bluew botrein voo e tMember (A i . Menber (4}

nkr .

cir edrsone ‘Q” dretim. i ' ' o o
» s ()’? ﬂ‘i Ai)ﬂ) Heard learned connsel for parties.

(M”A’ 000 ¢t etnad

o ) /L / R For the reasons mcnrdpd wpara!@hr, O.A,

A0, ST A 10 NSk 1O 2 a2 Aagn pall
) ; 25 e 010 1 \mndc disposed of. No costs.
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INCTHE CEN'TRAL ADMINISTRATIVE TRIBUNAL

LA NG of 2000
And
LA NG T34 of 2000

DATH OF DECISION: 07052010

1. 8Smt Kavita Mehrotra {in QA N1 332000

2. Shri Kamal Hanjan Ghoshfin QAN 1342000 L Applicant{s)

Advocata(s) for the

Mrp 17 K. Nair
Applicant {s)

«  Versus -

Union of India and others Respondent(s)

Advocata(s) for the

Mre RS, Chandhury
Respondenk(s)

CORAM:

The Hon'ble Shri Mukesh Kumar Gupta, Judicial Member

The Hon’ble Shri Madan Kumar Chatueved), Adminisirative Member

1. Whether reporters of lncal newspapers Yés/No
may be aliowed to see the judgment? /é
2. Whether to be referred to the Reparter ar nots \745;15,\?(}
3. Whether their Lordships wish to see the tair copy
of the judgment? AsfN
\

LLLICRE LR LYDEN

‘‘‘‘‘‘



CENTRAL ADMINISTRATIVE TRIBUNAL
GUWARATI BENCH

Originat Application No, 3 31 of 2000
With
Qriginal Application N, 134 of 2000

Date of Order: This the 7% day of May 2010

The: Hon’ble Shri Mukesh Kimnar Gupta, judicial Mepber

The Hon'ble Shri Madan Kumar Chatnrvedi, Admmnitrative Member

Smt Kavita Mehrotra, .

W/o Sri Sushanta Das Biswas,

Colonet Chowmuhani, Agartala,

Dist.-West Tripura. e Applicant in QLANGT 332000

Shri Kamal Ranjan Ghash,

Séo Late Karunamoy Ghosh,

Resident of Jorapukurpar,

Banamaliponr,

Agariaia-7308001. oo Apphlicant in GLA N1 3472000

Ry Advacate Mr 11.K. Nair.

- ¥ersus -

The indian Council of Agricuttural Regearch,
Represented by the Director Generai,
Indian Council of Agricultural Research,
Krishi Bhawan, New Delhi-110001 .

The Director,
ICAR Research Complex, NEH Region,
Umroi Road, Umiam,

- Borapani-7931003, Meghalaya.

The Assistant Administrative Officer (Adma.)
ICAR Research Complex, NEH Region,
Umroi Road, Umiam,

RBarapani-793103, Meghalaya.

The Joint Director,

ICAR Research Complex, NEH Region,

Tripura Centre, Lembucherra,

West Tripura-700210,

Tripura. reeenee COMMON respondents in both cases

Hy Advocate Mrs RS, Choudhory.

L A S L A R R R 2 RN
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LA Nos 13318134 of 2008

QR DERORAL)

MUKESH KUMAR GUPTA, TUDICIAL MEMBER

' As these two QA8 raise ldentioal guestions of facts and
law, the same were heard nmalogously and disposed of hy present
common  arder.  For  hrevity, facts  are  delineared  trom

0.8 No 13472000,

b
.

2. Admitted facts are: applicant was ipitially appointed ag
Computer Grade T-1 in the year 1980; promoted to Grade of T-2,
Caregory-1 in 1987 and 'T-1-3 i 1005, tn the year 2000, he was further
promoted fo Grade T-11-3, Category-11 wef. 010139695, Merit
{3&"@mnﬁnn is governed by rides known as Technical Sarvices Rules of
the 1CAR 1975, which were amendead an 03,02.2000. Rule 8,1, d_eaﬁng
with career advancement, provides thatb there shall he a systent of
merit promation from one grade o the next higher (grade irrespective
of the oconrrence of the vacancies in the higher grade or grant of
advance increment(s) in the same grade, on the basis of the
assessment of perforinance. The persans concerned will he eligible for
consideration for snch promation or for grant of advance increment(s}
after the expiry of the numher of prescrihed years of service in the
grade as detailed therem, Applicant had heen in the pay scate of
Rs.4,500-7,000/- as on (01.01.2000 (1-11.1). Ric pay as on that day was
Re.5375)-. Ae per aforesaid rules, one is eptitled to oither merit

promotion or grant of advance inerements.

3. tasne which falle for consideration is whether a peyson
whe hag been granted sdvance incremeants m lieu of merit promotion,

on grant of regular promuotion under said rules, whelher antitled to
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3 (1A Nog 1338134 of 2008

proftection of two advance increments so earnedfgranted. 1o the facts
of present case, he was granted two advanoce increments }m the pay
scale of Rs.4,500-7000/-, which carried émma} increment of Re.125/-
in said scale. As sécb after grant of two adv'mve increments his -pay
was raised to Rs.5625/-. He was also granted annual increment which
had fallen an 01.01.2000 at the rate of Re125/- in the scale of
Rs.4,500-7,000/-. As such his pay was raised | te  Re.H,750/-.
Suhsequently he was also granted normal assessment promotion on
merit w.ef. O1 01.2001 in the pay scale of HReH,H500.0,000/..
Erroneously, as per the respondents, his basic pay was fixed at
Rs.6025/- in the scale of Rs.%,500.0,000/-. Since there vhad heen come
protest lodged by the officials working in the Institute, pay fixation
was revised, which became the subject matter in present O.A.
As::m‘rding to applicant there was no fllegality in the pay fixation
carried oiat by the respondents even on grant of promotion to T-4
Grade as the hasic pay in hoth the cases remained the same. This has
been serionslty contested by the respondents stating that proper
fixation nf pay wonuld he Rs.562 5]4 and not 5750}, as carried ont
erroneousty. 1t was explained that basic pay on the date of promotion
in T-4 grade would he Rs.5,500/- and after not:‘irtana.‘;l moerement granted
at the rate of Rs.A25/- it would come to Re.5625/-. Since there was po
matching stage in the scale of Rs.5,500.9,000/-, his pay was fixed at
Re.5,750/-, granting Rs.75/- as personal pay, to be adju,stéd in tﬁe next
annual increment. Learned connsel For applicant has ohjected to this
fixation stating that if he was not allowed two advasce increments as
on 01.01.2001 and ﬁras granted regular promotion in T.4 grade his

pay would have heen Re.H7%()/-, instead of Rs.5,675/-.



4 O A Nex 1338134 of 2009

A - We have heard learned coynset for the parties, perased
the pleadings and other materinl placed on record. Our atfontion was
drawn by learned connsel for applicant to various prayers made by
applicant namely, to refind the amonnt recovered ete. as well as to
release the withheld amount hesides, requiring respondenis to assess
him in 1.5 eategory, to which he was entitled o ax on date. Various
other roliefs have aiso heen songht. We may note that vide order
dated 22,04 2010, learned counsed iiia.;r applicant when confronted with
Rule 10 of CAT {(Procedure) Ruplex, 1087 which prohibits munitiple
reliefs, nobt consequential to the main rsﬁeﬁe!; he had fairly submitfaed
that he would nob press other reliet and, therefore, he was granted
liberty to approach the concerned authority for rest of the reliefs,
Oniy reliel which had been confined in present O.A. was the issue
regarding grant of two advance increments in promotional post and
consequential recnvm“y'. Therefore, we need nob elohorate oo said
aspect. lssne regarding grant of two advance increments and
consequential  action, I our  considered  apinion, is  totally
misconceived. When a person who is granted advance mcrements in
the lower scale is granted regular promotion to the next grade
namety, T-4 in the present case which carries a higher pay, fixation
ims ko be reviced and the :‘;}(.ivanné increments already grantaed in the
lower srale namely, Rs.4,500/-.7.000/. cannot be alloward once again
in the higher seale nomely, R 500-0,000/., otherwise this would
amount ta danhie henefits, which iz impermissible. Any iiiﬁg}alikpyi

committed by the respondents, as we have already noficed

hereinabove, certainly has 1o be rectified, which precisely has heen

done hy the respondents. In onr congidered opinion since there was
v _
no matching stage in the scale of He b, 50000000 of Heb 675/., he
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3 A Mog 1334134 of 2000

was granted the hepefit of pay protection of Re 75/ treating it as
personral pay to he adjusted in the next annuat increment. We see no
Hegality or arbitrarviness in said action, in fack, he has been given
certain better pay thongh in a manner that indeed wonid reflect
respondents have acted with ?airmzsg and within the four corners of
rutes. Examining the matter on either angle we da pobt find any

ilegality in pay fixation in any manner.

4. In view of the above discussion, both O.As are disposed of

with liberty as prayed for in respect of applicant in (0.4, N, 113472009,
Ag far as prayer made seeking-direction for assessment for promation

m noext higher grade namety, T.5 is concerned, the respondents will he

well advised o consider their ciaim as per riles on the subject, No

r

costs.

(:
{ MADAN KUMAR CHATIIRVEDI ) (MUKHESH KUMAR GUFTA
~ ADMINISTRATIVE MEMBER JUDICIAL MEMBER




BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL ::
GUWAHATI BENCH:: GUWAHATI

ORIGINAL APPLICATION NO. /3 2 /2009

WW{ . iy -
[;ntrax Admmlm Smti Kavita Mehrotra
/(5 17y zg%g(\n)(",
o & \”f\
uwahat: Bench

...Applicant

-Versus -

The Indian Council of Agricultural Research
& ors

...Respondents

SYNOPSIS

This original application is directed against the communication dated
17.12.08 effecting 40% refund of the two advance increments granted to the
applicant w.e.f. 01.01.01 to 30.11.08 in the Grade of T-II-3, Category —2 from
the arrear pay released in his favour in terms of the recommendation of the
Sixth Pay Commission and the balance 60% refund of the-said two increment"s
contemplated to be recovered at the time payment of next arrear pay. Furt’heig
grievance of the applicant is with regard to the withholding her assessment in h

connection with her gromotion to the Grade of T-5 category-2 of the Technical

Services.

The applicant was appointed as a Laborétory Assistant, Grade — T-2 in
the ICAR in the year 1985. Thereafter, she was promoted to the Grade T-1-3
w.e.f. 01.07.1992. In the year ?ﬁ);()_, the applicant was further promoted to the

\
Grade T-II-3 w.e.f. 01.01.1995. In terms of the Technical Service Rules, 1975

there is system of merit promotion from one grade to the next higher grade or

grant of advance increment in the same grade, on completion of 5 years of
——— . o . W

-
service in a particular grade. The applicant who was eligible for promotion to

the Grade T-4 in the year 2000 was granted the benefit of two advance



. increments vide an order dated 17.09.01 w.e.f. 01.01.2000. Subsequently, the
applicant was promoted to the Grade T-4 vide mted 12.12.03 w.e.f.
01.01.01 and her scale of pay was ﬁx;i;t the stage of Rs. 6,025/- in the time

m pay of Rs. 5,500/- 9,000/-. As the applicant was continuing to enjoy
the benefit of pay fixation consequent upon his promotion to the Grade T-4,
the respondent no. 4 in a most arbitrary, illegal, malafide and discriminatory
manner effected 40% refund of the two advance increments w.e.f. 01.01.01 to
30.11.08 granted to the applicant from the arrear pay released to her in terms of
the recommendation of the Sixth Pay Commission. The balance 60% of the
refund is contemplated to be recovered at the time of payment of next arrear
pay. The above mentioned refund has been so effected without their being any
order issued by the competent authority towards effecting such refund and also
no opportunity was afforded to the applicant of being heard or complying with

the necessity of Principles of Natural Justice thereby rendering the said refund

to be illegal to the core of it and unsustainable in the eye of law.

In addition to the above mentioned grievance the respondent no. 4 has
withheld the assessment of the applicant with regard to her promotion to the
Grade T-5, Category — II consequently denying to her due and legitimate

promotion to the said Grade.

As such, the present application seeking appropriate relief(s).
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LIST OF DATES
1. 1975 - The Technical Service Rules, 1975 ICAR regulating the

service conditions of incumbents engaged in performing

technical duties in the ICAR came into existence.

2. 11.10.85—  The applicant was appointed as a Laboratory Assistant,
Grade — T-II by the Director, ICAR.

3. 10.04.95— The applicant was promoted to the Grade of T-I-3,
Category — I w.e.f. 01.07.1992.

4, 03.02.2000 — The Technical Service Rules, 1975 was amended and
certain modifications were effected in the re-arrangement
and prescription of the criteria’s for promotion to the

Grades in Category — I and II of the said service.

5. 29.06.2000 — The applicant was promoted to the Grade of T-lI-3,
Category — Il w.e.f. 01.01.95.



6. 17.0901- The applicant granted the benefit of two advance
increments in the Grade T-II-3, Category — II w.e.f.
01.01.2000.

7. 12.12.03 —  The applicant was promoted to the Grade — T-4, Category
—II'w.e.f. 01.01.01.

8. 01.01.04 — The Joint Director, ICAR, Research Complex requested
the office of the Assistant Administrative Officer (Admn)
to fix the pay of the applicaqt in the pay scale of Rs.
5,500-9,000/-.

9. 03.03.04 - The Administrative Officer (A) fixed the pay of the
applicant at the stage of Rs. 6,025/- in the pay scale of Rs.
5,500-9,000/-.

10.  17.12.08— The respondent no. 4 vide the communication dated
17.12.08 communicated to the applicant the action
towards 40% refund of the advance increment granted to
her in the Grade T-II-3, Category — II with further
stipulation that the balance 60% would be recovered at the

time of payment of next arrear pay.
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BETWEEN
Smti Kavité Mehrotra, Wife of Sri Sushanta-
Das Biswas, Colonel Chowmuhani,
Agartala, Dist- West Tripura.

....Applicant
~AND-

1. The Indian Council of Agricultural
Research, represented by the Director
General, Indian Council of Agricultural
Research, Krishi Bhawan, New Delhi-
110001.

2. The Director, ICAR Research
Complex, NEH Region, Umroi Road,
Umiam, Borapani - 793103, Meghalaya.

3. The Assistant Administrative Officer
(ADM), ICAR Research Complex, NEH
Region, Umroi Road, Umiam, Borapani —

793103, Meghalaya.

4. The Joint Director, ICAR Research

Complex, NEH Region, Trippura Center,
Lembucherra, West Tripura — 799210,

Tripura.
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1. PARTICULARS OF THE ORDER AGAI{QSI _WHICH THIS
APPLICATION IS MADE:

This original application has been preferred against the communication
bearing No. F.6 (44)/ TC/ 08-09/ dated 17.12.08, issued by the Joint Director,
ICAR Research Complex, NEH Region, Tripura Center, West Tripura towards
40% refund effected of the two advance increment granted to the applicant
w.e.f. 01.01.01 to 30.11.08 from the arrear pay released in her favour in terms
of the recommendation of the Sixth Central Pay Commission and the balance
60% refund of the said two advance increments is contemplated to be
recovered at the time of payment of next arrear pay. Further grievance of the
applicant is with regard to withholding of her assessment in connection with

her promotion to the Grade of T-5, Category — II of the Technical Service.

2. JURISDICTION:

The applicant further declares that the subject matter of the case is

within the jurisdiction of the Administrative Tribunal.

3. LIMITATION:

The applicant declares that the instant case has been filed within the
limitation period prescribed under Section 21 of the Central Administrative

Tribunal Act, 1985.

4. FACTS OF THE CASE:

4.1. That the applicant is a citizen of India and a resident in the State
of Tripura and as such she is entitled to all the rights, protections and privileges

guaranteed under the Constitution of India and the laws framed there under.
4.2 That the applicant states that she was initially appointed as a

Laboratory Assistant, Grade T-2 vide an order bearing No. RC (R) 36/ 83/
(Vol-I)/ 191 dated 11.10.1985 issued by the Director, Indian Council of
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Agricultural Research (herein after alluded to as ICAR for the sake of brevity).
Thereafter, the applicant was promoted to the various grades in the hierarchical
setup for effecting promotions in case of incumbents of the technical service in
the ICAR to which service he belongs and presently he is posted as Laboratory
Assistant, Grade T-4 on her promotion as such vide an order dated 12.12.03.
Since the date of her initial appointment, the applicant has been discharging the
duties and responsibilities entrusted to her to the best of her abilities and

without blemish to any quarter.

A copy of the order dated 11.10.1985 is

annexed as Annexure — 1.

4.3. That the applicant states that the Technical Service Rules, 1975,
ICAR regulates the service conditions of the incumbents who are engaged in
performing technical service in support of Research and Education whether in
laboratory, workshop or field or in areas like library, documentation,
publication and agricultural communication. The technical services of the
ICAR is comprised of all posts, the incumbents of which are engaged in
technical services and they are grouped into three categories and each category
is further sub classified into various grades as indicated in paragraph 3.1 of the

said Rules which are quoted herein below for the sake of ready reference;

Category Grade

T-1
T-2
T-1-3
T-1I-3
T-4
T-5
T-6
T-7
T-8
T-9

Category — I

Category — 11 .

Category — III

It is pertinent to mention here that in terms of paragraph 6.1 of the Rules
of 1975, there is a system of merit promotion from one grade to the next higher
grade or grant of advance increment in the same grade, on the basis of

assessment of performances. The incumbents concerned will be eligible for

_ Kavdia. Mot
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consideration of such promotion or grant of advance increments after the
expiry of the number of years of service prescribed in the Grade as detailed in

the said Rules.

4.4. That the applicant states that the next promotional avenue for the
incumbents of Grade T-2, Category —I is the Grade of T-I-3. The applicant who
was discharging her duties in the Grade of T-2 at the time When the
Depaftrnental Assessment/ Promotion Committee considered the case of
incumbents serving in the Grade T-2 on 06.02.95 was found suitable and was
recommended for promdtion to the Grade of T-I-3 and in-terms thereof she was
vide an order baring No. RC (R) 16/ 93 dated 10.04.95 promoted to the Grade
T-I-3 w.e.f. 01.07.1992.

A copy of the order dated 10.04.95 is

annexed as Annexure — 2.

4;5. That the applicant states that on her promotion to the Grade of (-
I-3, the Administrative Ofﬁcer, ICAR Complex, NEH Region, Barapani,
Meghalaya vide an order bearing No. FRC (G) 49/ 95 dated 03.01.96 had
fixed her pay at Rs. 1,400/- in the time scale of pay of Rs. 1,400-2,300/- w.e.f.

01.07.1991.
A copy of the order dated 03.01.1996 is
annexed as Annexure — 3.

4.6. That the applicant states that she was again found suitable and

recommended by the Departmental Assessment/PromotiQn Committee which
was held on 14.06.2000 for promotion to Grade T-II-3 and pursuant to such
recommendation, she was promoted to Grade T-II-3 in the Category-II of the
service vide an order bearing No. RC(R)20/99 'dated 29.06.2000. The
promotion of the applicant to the Grade T-II-3, Category-II was given effect
from 01.01.1995. | '

A copy of the order dated 29.06.2000 is

annexed as Annexure — 4.

v kav Koo MQ&\Y&Q{



4.7. That the applicant states that in the Technical Service Rule of
1975 certain anomalies had arisen in the implementation of the said Rules, on
identification and resolving the same, modifications to the said Rules werc
effected prospectively w.e.f 03.02.2000. The said modifications were effectcd
in the rearrangement and prescription of the criteria’s for promotion to the
Grades in Category I and II of the said Service. In terms of the said
modification, the Grade of T-I-3 in Category-I and the Grade T-II-3 in
Category-II were done away with and a new Grade of T-3 was brought in at
Category-II and incumbents in Grade T-2 in Category-I possessing the
prescribed qualification i.e., bachelor’s degree in the relevant field or
equivalent qualification from a recognized university were held eligible for
~assessment/promotion to Grade T-3, Category - II after completion of five
years of service. The modifications which were effected in the year 2000 ace

reproduced herein below for the sake of ready reference;

Existing Revised

Category — I Category —I
(T-1) Rs. 3,200 — 85- 4,900/- (T-1) Rs 3200-85-4900/-
(T-2) Rs. 4000-100-6000/- (T-2) Rs. 4000-100-6000/-
(T-1-3) Rs. 4500-125-7000/-

Category - 11 Category — 11
(T-1I-3) Rs. 4500-125-7000/- (T-3) Rs. 4500-125-7000/-
(T-4) Rs. 5500-175-9000/- (T-4) Rs. 5500-175-9000/-
(T-5) Rs. 6500-200-10500/- (T-5) Rs. 6500-200-10500/-

It is pertinent to mention here that the on implementation of the
modifications w.e.f 03.02.2000, the applicant who is a Master Degree holder in
the subject of Life Science, was entitled to be considered for promotion
directly to the Grade T-3 from the Grade of T-I-3 in lieu of Grade T-II-3. [n
terms of the amended Rules of 1975, the applicant was entitled to be fitted
against the Category —II in the Grade of T-3, but the Departmental Assessment/

Promotion Committee failed to consider her case for promotion to the Grade of

4 [Lcw“\ksx 1\‘\0&\76&'):\



T-3 in Category — II of the Technical Services. Consequently the applicant was
arbitrarily and illegally deprived of consideration of her case for promotion to
the Grade of T-3 in Category-IL. It is pertinent to mention here that in terms of’
paragraph 6.1 of the Rules of 1975, there is a system of merit promotion from
one grade to the next higher grade or grant of advance increment in the same
grade, on the basis of assessment of performances. The incumbents concerned
will be eligible for consideration of such promotion or grant of advance
increments after the expiry of the number of years of service prescribed in the
Grade as detailed in the said Rules. Paragraph — 6.b of the Rules states that the
entrants of Category -I, Grade — T-1 would be eligible for assessment for
promotion to Grade T-2 after having completed 5 years of service. The T-2
Grade personnel possessipg the qualification for direct recruitment to Grade T-
2 would be eligible for assessment to Grade T-3 after completion of 5 years of
service in the Grade T-2. The applicant being qualified for direct recruitment to

Grade T-3 was eligible for direct promotion from Grade T-2 to Grade T-3.

4.8. That the applicant states that her promotion to the next higher
grade/ grant of advance increment fell due in the year 2000 and consequently
vide an order bearing No. RC(R) 22/99/ 7 dated 17.09.01 issued by the
Director, ICAR, ICAR Research Complex, NEH Region the applicant was
granted the benefit of two advance increment over and above her normal/
annual increment w.e.f. 01.01.2000. Along with the applicant, two other
incumbents were also favoured with the grant of two advance increment w.e.f.

the date shown against each one of them in the aforesaid order dated 17.09.01.

A copy of the order dated 17.09.01 is

annexed as Annexure — S.

4.9, That the applicant states that on availability of vacancy, the
Director, ICAR subsequently vide an order bearing No. RC(R) 22/ 99/ 1 dated
12.12.03 promoted the applicant to the Grade T-4 Category II w.e.f. 01.01.01.

A copy of the order dated 12.12.03 is

annexed as Annexure — 6.
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4.10. That the applicant states that vide anothé;nniétféf bearing No. RC/
TC (P-47)/ 85/ 4044 dated 01.01.04 the Joint Director, ICAR, Research
Complex, NEH Region, Tripura Centre requested the office of the Assistant
Administrative Officer (Admn), ICAR, Research Complex, NEH Region.
Umiam to fix the pay of the applicant in the pay scale of Rs. 5,550/- to 9,000/-
w.e.f. 01.01.01 in the manner as indicated in the letter itself. The said proposal
‘towards fixing the pay of the applicant was made consequent upon her

promotion to the Grade T-4 vide the order dated 12.12.03.

A copy of the letter dated 01.01.04 is

annexed as Annexure — 7.

4.11. That the applicant states that in terms of the letter dated 01.01.04,
the Administrative Officer (A), ICAR, Research Complex, NIEH Region vide
the order bearing No. RC (P). 78/ 85 dated 07.04.04 fixed the pay of the
applicant at the stage of Rs. 6025/- in the time scale of pay of Rs. 5500 to
9000/- w.e.f. 01.01.01 with further stipulation that the next date of increment
would be 01.01.02 subject to the provisions contained in FR-26.

A copy of the order dated 07.04.04 is

annexed as Annexure — 8.

4.12. That the applicant states that as she was continuing to receive her
pay and allowance as fixed vide the order dated 07.04.04, to her utter shock
and surprise, vide a communication bearing No. F. 6(44)/ TC/ 08-09 datcd
17.12.08, the two advance increments granted to the applicant and another vide
the order dated 17.09.01 had been recovered/ refunded to the extent of 40%
and the remaining 60% of the amount has been contemplated to be recovered
at the time of sanction of next arrear payment in terms of the recommendation

of the Sixth Central Pay Commission.

It is pertinent to mention here that the applicant was totally in dark
regarding the decision to withdraw the two advance increments already
enjoyed by her. No notice was ever issued to the applicant or she was asked to

show cause/ explain as to why the two advance increments already granted to
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her should not be recovered/ withdrawn. The communication dated 17.12.08
further reveals that in total an amount of Rs. 64,687/- would be recovered from
her and after recovery of the initial 40% of the said amount, a balance of Rs.

39,254/- towards the remaining 60% would be recovered as contemplated

therein.
A copy of the order dated 17.12.08 is
annexed as Annexure — 9.

4.13. That the applicant states that vide the order dated 17.12.08, the

Joint Director, ICAR, Tripura Centre had unilaterally effected the refund of the
two advance increments granted to the applicant, who is not the competeat
authority to order such refund. Infact, the Director, ICAR, Research Complex.
NEH Region, Barapani is the competent authority to sanction or withdraw
increments granted to a concerned employee and no such order has becn
passed by the said authority directing for refund of the increments enjoyed by
the applicant w.e.f. 01.01.2000. The refund of the two advance increments by
the respondent no. 4 as communicated to the applicant vide the communication
dated 17.12.08 is without any authority and is arbitrary and illegal to the corc

of it and has got no legs to stand the test of judicial scrutiny.

4.14. ° That the applicant states that the incumbents whose name finds
place in the order dated 29.06.2000 (Annexure — 3) have all been granted two
advance increments in the stage of T-II-3 and they have enjoyed the said
benefit all along and no refund have been effected in their cases consequent to
their promotion to the Grade of T-4. It is the applicant who has becn
discriminated against in the matter of enjoyment of the two advance
increments which was duly sanctioned to her and such discrimination is
prohibited by the mandate of Article 14 and 16 of the Constitution of India.
Apart from the applicant there are other 112 similarly situated incumbents who
were favoured with the benefit of earning two advance increment under the
provisions of paragraph 6 of the Technical Service Rules, 1975 vide an order
bearing No. RC (R) 20/99 dated 11.12.1999, but no such recovery order havc
been issued against those incumbents thereby meting out the applicant with

hostile discrimination. The order dated 17.12.2008 has visited the applicani
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with civil consequence as well as adversely affecting her service condition and
the respondent authorities were duty bound to at least afford an opportunity to
the applicant of being heard before arriving at such decision to effect refund of

the two advance increments already enjoyed by her.

4.15. That the applicant states that the Governing Body, ICAR; the
apex body of the organisation in so far as adopting any policy decision relating
to the service conditions of the employees of the organisation is concerned, has
already adopted policy decision which have been circulated vide the
communication dated 25.09.97 towards pay fixation vis-a-vis the incumbents
who were granted the benefit of two advance increment on becoming eligible
for receipt of the same and in terms of the said policy decision the applicant is
entitled to enjoy the benefit of receiving the said two advance increments even
after her promotion to the next higher Grade and as such, the deduction
effected in so far as the applicant is concerned towards enjoyment of the said

benefit is unsustainable in the eye of law and cannot stand the test of judicial

scrutiny.
A copy of the communication datcd
25.09.97 is annexed as Annexure — 10.
4.16. That the applicant states that the two advance increments was

granted to her w.e.f. 01.01.2000 i.e. the date on which he became eligible for
promotion to the Grade T-4. Subsequently, he was granted the promotion to the
Grade T-4 w.e.f. 01.01.01 vide an order passed in the year 2003. The two
advance increments have been rightly granted to her on she becoming eligible
for receipt of the said w.e.f. 01.01.2000. The promotion of the applicant to the
Grade T-4 having been effected w.e.f. 01.01.01, her pay vide the order dated
01.01.04 was rightly fixed by taking into account the two advance increments

and there is no infirmity and/ or illegality towards fixing the same.

4.17. That the applicant states that she had already vide her
representations dated 08.12.08 and 18.12.08 prayed before the concerncd
authority to restore/ refund the amount that has been recovered from her, as

communicated vide the communication dated 17.12.08, but nothing has yieldcd
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in the positive in this regard and the applicant continues to suffer for no fault of

her own.
A copy of the representation dated 18.12.08
is annexed as Annexure —11.

4.18. That the applicant states that as per the provisions of the

Technical Service Rules, 1975 she became eligible for promotion to the Grade
T-5 on 01.01.06 i.e. on completion of 5 years of service in the Grade T-4. The
Departmental Assessment/ Promotion Committee for the purpose of
considering the cases of incumbents for promotion to the Grade T-5 met on
08.12.08 and 09.12.08, but no action has been taken in consequence to the
convening of the said DPC and consequently the applicant has been deprived
of her due and rightful promotion to the Grade T-5, which benefit she is other
wise entitled to the receipt of. It is pertinent to mention here that the Rules of
1975 contemplate grant of promotion or grant of two advance increments in
variably to an incumbent who had completed 5 years of service in the previous
Grade. The applicant who is required to be promoted to the Grade T-5 in terms
of the said provision has been illegally and arbitrarily deprived of the said

benefit, which is legally due to her.

4.19. That the applicant states that the respondent authorities have in a
most arbitrary and illegal manner withheld the assessment for her promotion to
the Grade T-5 for onward transmission to the concerned authority and such
inaction has resulted in perpetuation of illegality towards the applicant in so far

as her promotion to the Grade T-5 her concerned.

4.20. That the applicant states that in view of the facts and
circumstances stated above, it is a fit case wherein your Lordships would be
pleased to pass an interim direction as has been prayed for, failing which the

applicant stands to suffer irreparable loss and injury.
4.21. That the applicant states that in the event of your Lordships being

pleased to pass an interim direction as has been prayed for, the balance of

convenience would be maintained in favour of the applicant inasmuch as the

o lordn, Mebvsia
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- balance of 60% refund towards the two advance increments enjoyed by the
applicant w.e.f. 01.01.0Jto 30.11.08 has not been recovered till date and the
same is also impermissible owing to the instructions contained in the
communications dated 02.06.88 and 25.09.97. Further, the promotion of the
applicant to the Grade T-5 cannot be denied to her under the given facts and

circumstances of the case and the said promotion is legally due to her.

4.22. That the applicant states that action/ inaction and the wanton
attitude of the respondent authorities have violated the principles of Natural .
Justice, Administrative Fair Play and the set of Rules established by the Law in
not extending to the applicant her “just dues” of legitimate claim and thereby
infringes upon the mandate of Articles 14, 16(1), 39(a) & 309 of the

Constitution of India.

4.23. That the applicant states that she has no other appropriate.
equally efficacious alternative remedy available to her and the remedy sought

for herein when granted would be just, adequate, proper and effective.

4.24. That the applicant demanded justice, but the same has becn

denied to her.

4.25. That this application has been filed bonafide for securing the

ends of justice.

S. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS:

5.1 For that the action on the part of the respondent authorities in
deducting the amount of Rs. 25,433/- towards 40% refund of the two advance
increments enjoyed by the applicant and withholding of the assessment of the
applicant in connection with her promotion to the Grade T-5, Category - 111
thereby causing delay in effecting her promotion to the said Grade is bad in

law as well as in facts.

5.2 For that the action of the part of the respondent authorities in

deducting the amount to the extent to 40% refund of the advance increments

~ kavita Mool
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enjoyed by her as has been communicated vide the order dated 17.12.08 is
unsustainable in the eye of law inasmuch as the said action has the effect of
visiting the applicant with civil consequence as well as adversely affecting her
service conditions and without affording an opportunity of being heard or
complying with the bare minimum necessity of the principles of Natural

Justice, the said action smacks arbitrariness and illegality on the face of it.

5.3 For that there is no order from the competent authority towards
sanctioning refund of the two advance increments grated to the applicant vide
the order dated 17.09.01 and the respondent no. 3 without any authority and/ or
jurisdiction had unilaterally proceeded fo effect the said refund which being

arbitrary and illegal is unsustainable in the eye of law.

5.4 For that no opportunity of being heard was afforded to the
applicant before initiating the action towards deducting the amount to the
extent to 40% refund of the advance increments enjoyed by her, which has
resulted in adversely effecting her service conditions and as such the said
action is hit by non compliance of the Principles of Natural Justice rendering
the same to be bad in law and interference is called upon from this Hon’ble

Tribunal towards redressal of the said grievance of the applicant.

5.5  For that the two advance increments sanctioned to the applicant vide the
order dated 17.09.01 and which benefit he enjoyed w.e.f. 01.01.01 to 30.11.08.
he was legally entitled to the receipt of the same in terms of the provisions
contained in the Technical Service Rules, 1975 and there is no illegality

towards receipt and enjoyment of the said benefits by the applicant.

5.6  For that the Governing Body of the ICAR; the apex body of the
organisation in so far as adopting any policy decision relating to the service
conditions of the employee of the organisation is concerned, has already
adopted policy decision which have been circulated vide the communication
dated 25.09.97 towards pay fixation vis-a-vis the incumbents who were grantcd
the benefit of two advance increment on becoming eligible for receipt of the
same and in terms of the said policy decision the applicant is entitled to enjoy

the benefit of receiving the said two advance increments even after her
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promotion to the next higher Grade and as such, the deduction effected in so
far as the applicant is concerned towards enjoyment of the said benefit is

unsustainable in the eye of law and cannot stand the test of Judicial scrutiny.

5.7 For that the deduction of amounts towards enjoyment of the two
advance increments by the applicant is impermissible in terms of the policy
decisions contained in the communication dated 25.09.97 and the said action is
illegal to the core of it and is liable to be interfered with by this Hon’ble

Tribunal.

5.8  For that the action of the part of the respondent authorities in nof
effecting similar deductions in case of other similarly situated incumbents who
have been granted the benefit of two advance increments and have becn
subsequently promoted to the next higher Grades in the Technical Service has
the effect of meeting out the applicant with hostile discrimination, which is in

contravention of the mandate of Article 14 and 16 of the Constitution of India.

5.9  For that withholding of the assessment of the applicant for her
promotion to the Grade T-5, Category - III and non transmission of the same o
the concerned authority has the effect of denying her due and legitimat¢
promotion to the said Grade. The applicant is otherwise entitled for promotion
to the Grade T-5, Category - III but for the inaction on the part of the
respondent authorities, the said benefit is being sought to be denied to her and
such action infringes upon the right that has accrued to her in terms of the

Rules of 1975 for her such promotion.

5.10  For that the action of the respondent authorities in not taking to its
logical conclusion the process initiated for promotion of the applicant to the
Grade T-5, Category - III is arbitrary and illegal and the respondent authorities
are required to be directed to promote the applicant to the Grade T-5, which

benefit is legally due to her.
5.11 For that in any view of the matter the impugned action on the part of the

respondent authorities in deducting the amount of Rs. 25,433/- towards 40%

refund of the two advance increments enjoyed by her and withholding of her

S kaw?fo» Maﬂmrfﬁ
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assessment in connection with her promotion to the Grade T-5 thereby causing

Pl M S

P P

delay in effecting her promotion to the said Grade is unsustainable in the eye of

law.

6. DETAILS OF THE REMDIES EXHAUSTED:

The applicant declares that she has no other alternative and
efficacious remedy except by way of filing this application. As such, she is

seeking urgent and immediate relief (s).

7. MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE
ANY OTHER COURT:

The applicant further declares that no other application, writ
petition or suit in respect of the subject matter of the instant application is filcd
before any other court, authority or any other Bench of the Hon’ble Tribunal

nor any such application, writ petition or suit is pending before any of them.

8. RELIEF SOUGHT FOR:

Under the facts and circumstances stated above, the applicaal
prays that this application be admitted, records be called for and notice be
issued to the respondents to show cause as to why the relief’s sought for in this
application should not be granted and upon hearing the parties and on perusal

of the records, be pleased to grant the following relief’s;

8.1 To direct the respondent authorities to refund to the applicant

==z

\f\. along with interest at bank norms, the amount that has been deducted towards

40% refund of the two advance increments enjoyed by her w.e.f. 01.01.01 to

e g s TiT o

30.11.08.

e T

e 2T

- 8.2 To direct the respondent authorities not to deduct the remaining
3 s LT
' 60% towards refund of the two advance increments enjoyed by the applicaat

v kowdﬁ r /WJ’\ "’SF”T -
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wef. 01.01.01 to 30.11.08 as has been contemplated vide the order/

communication dated 17.12.08.

83 - To direct the respondent authorities to fix the pay and allowance
of the applicant on her promotion to the Grade T-4, Category -II by taking into
account the two advance increments which was sanctioned to her vide the

order dated 17.09.01.

84 To direct the respondent authorities to forward the assessment ol
the applicant for her promotion to the Grade T-5, Category - III to the
concerned authority and to take to its logical conclusion the process initiated
for promotion of the applicant to the Grade T-5 thereby facilitating her

- promotion to the-said Grade.
8.5 Cost of the application.

8.6 Any other relief/ relief’s that the applicant in the facts and

circumstances of the case would be entitled to.

9. INTERIM ORDER PRAYED FOR:

In this facts and circumstance narrated herein above the applicaat

prays for the following interim directions ;

9.1 To direct the respondent authorities not to recover any amouat
towards the remaining 60% refund of the two advance increments enjoyed by
her w.e.f. 01.01.01 to 30.11.08 as has been contemplated vide the order/

communication.dated 17. 12.‘08.

9.2 To direct the respondent authorities to complete the process of

selection and promotion of incumbents to the Grade T-5, ‘Category —III.

10. ...... e

e
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11. PARTICULARS OF THE I.P.O: e =rdia

Guwahatl Bangh

\; 17 JU 2009
1

i) IPONo. : 230 41041§
ii)  Date . 06, 0F. 2609,
iii)  Payable at o Guwabhati

12. LIST OF ENCLOSURES:

As stated in the index.

v kavdh, Mobhoston
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VERIFICATION

I, Smti Kavita Mehrotra, aged about 49 years, Wife of Sri Sushanta Das
Biswas, Colonel Chowmuhani, Agartala, West Tripura, do hereby solemnly
affirm and verify that 1 am the applicant in this instant application and

conversant with the facts and circumstances of the case, the statements made in

paragraph 4, 23, 4L, 42 LTl 18, L 24 ond L RE,

—————

are true to my knowledge; those made in paragraphs

48, 44, Ly, ond 46. are true to my

information derived from the records and the rests are my humble submissions

before this Hon’ble Tribunal.

And I sign this verification on this the ,_2 lj ‘ﬁAay of  DwaL , 2009, at

Tripura.

—— i,

s
[

i

kot Medasts

APPLICANT
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o UD.RO(R)36/B3MVAL BY Gf . Ly Shillong, the. 13,105 '85.
_ MEMORANDUNM s -
: , The Director, ICaAR 4Res.eairch‘ Compl ex "fo.r'_'NEH' Region is

pleased to offer a’ temporary po st i;&aép{at@ﬂ;&ﬁt&tmﬁ'_(@l’_ —

R SR tdj:,:iéﬁm*' Horin Kavita Mehpotra . _ _

on the followinbw'tenns-jand condi tions- el IR '

L T A S L 4 '

1. ' The Appointment - will be for a period of two years.in the
first instance,

2. The post is temporary and carries the pay scale of Rs. 330w10w
iso‘é_-_gilé‘@o;{%ii-’ésgfi — = = _ _ _ _ _.0n app.i-
ntment he/she will draw at the initial stage of s, 3We .
in the above time scale. ‘He/She will be entitled to draw
such allowances _(dearness; allowances & house rent allowances
etc. ) as are admissible to other staff of. corresponding
grade and status under the I.C.A.R, - '

3. Grant of pav, leave travelling and- other ailcwances iw reju-
lated by the Indian Coung:‘gl of Agricul tural Research,

» Mutatis-Mutandis in accordance with the principle of Fund:n -
mental and Supplementary Rules and such other rules and
orders as arc issued by the Governmeént of India frem time to
time, :

b, The poest is non-Government, but pensionable! He/She will
be governed by the Indian Council of Agric_:ultural Research

.. Pension Rules-.which are based, Mutatis~mutandisor the 1ib-
erald sed pension Rules cf the Government of India, a3 amen-

“ded, clarifi_ed' or wmodified, from +ime to time,

5. Mis/her headquarters will 5o 2t Lembucherra(lest Tripurs) |
for the preseat; but hC/sh«’; will be Iiable to serve in any ;
Institite and/or effice of the Indian Council of Agricul tu-
ral Resenrch, l-rcatecd anyw..ere in India, .

8 He/She will be on prebation for a pericd of tywo years from
the date of his/her Jvining the post, which may be ex benadad
at the discrcation of the competent authori ty, Failure to
cempletion of: the probetionary period 4. the satisfaction of
the compultent autho ri Y will render him/her 1iable to be Jisg
—chalged Crom scrvic C.

7 His/lier appeintment may be  terminataed witheut assigning ' ,1‘1}‘
reason by one month'sg netice on cither side under Rules 5 of
the Central Civil Srvi ~e ,(’J_'empo:[‘ary Service) Rules 1965, s

applicable, mutatis-mutandis to the employees of ‘the Ccur eil, -
During the Probation, however; the appoin{t-ﬁmgrau‘th()rit‘y

may tevwinate the scrvice of appointee without pricr notic e -
and without the payment of salary in lieuw thereof, o : !

His/her appointment will be subjcct to the. conditions tha-
he/she is eclared medically fit for scervice by the pres i
ibeda medical aushority, o o . .

9. On .ppointment, he/she wiili Le wequired to ‘take an oath ‘of ) '
allepsience to tie' Constitution of India or make solemn :
af firmation €c that effect, asT in the.form wnclosed, - _

an..v.,.?/- |
' Certified to be true Copy | Gontra me VTEE Hifazeryy ST
Certified to be true COPJ’ | e?trasmm:ntsrmwpmpuna‘m ' ' b

. g4

Advocate \, 17 Ju 2009
i TABTET v

.
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10ﬂ ! He/She'will_subm;t_a déclaration fegarding his/hér'marﬁi—"

i . P :
S I

tal status, ag in .the form enslosed,In,the'eyent of his/
her having dlrzady more than one ine-liVing\Qr being* ¥
-married tg a person having'already another wife liyjpgw
the APPointment will e subject to his/herfbeing exmpted

JORRANG - the post atu&mhfersr}af(v%ﬂ-’mparsr s

_12._ Other conditions of s€rvice will, be governeq by the

relevant rules andg orcers which may be issueqd from time
Lo time 1y the I.Cc.A k. R , -

'13. He/she shéuld state whefhef”ﬁé7shé'iémse}Ving 6r is under

w,

14,

-

If any declaration given or information furnisheq by him/
" €0 be false or if he/she found to have Willfully
Surpressed any materia: informatidn, he /she will be liable
Lo ramoval frome

_ o¢rvic: And such other Action asg may be
.dgemed»necessary. o : o T - :

15, . He/she shoyilg Produce the Originaj} certificates ip respect

of his/her.educational Qualificationg and age and castg.

.16.-=.. - 'In case the ‘Post is dcceptable to sh},_-i/smti. o~ e .

To,

Memo NoﬁCﬁ )36 63.“’0,1“_1) ﬁﬁed Shillong, thell’.’lo'? ,1985" '

Semm ] - On the tems apg cofdTEL5ns memmr@m%

“he /she shoulqg intimate his/her acceptance to the :
Directorvimmediately anﬂ-reportlfor*duty to_theéb

-.mmcxo},fmag RaBe3toh Cemh 186G~ et p Tshitte; =~ - - -
PO 3gx, Ira (HeB = To= = ST T T s e L L
aftegﬁb t§$§fg§'t e3§é§fé?f?P?tness Certific ate fronm

.3 medicaj; Officer nnt bz low the rank of Civil Surgeon/
Asstt, Surgeon_ I of ANy Government Hospital within, - . _

(BeXan Ehord heaxy )
FRFIRROoOc R

Asstt. Admife : icer(agmn). -

Centra Administrative 'mbu_:,

/ AT st

: j =
598 Havita e ‘ N 17 UL 2009
BQ Ehri §’;§2‘;M§h:o_trg._ - ¥ ‘
Soval Muartes, $ovt Colliga of Egu,

ahati Bench

(S ‘ o S
a Temple,-po 1 Xonjabsn, \ : mm’-}w i
. L |

Agartalies {Pess Tripyra) _ -

Copy fotwarded o infiormatibon ang necessary dcthon-to ..
1.\)361nt,911eot0:;'lﬁﬁﬁ Researehxcbmplex. Tripura Centyre,
PO+ Yembuc - i) LT

. .3QLQmpucher:a_(W§st Tx g ' ,
Acco&nts'cfficer; ICARgEéseazdh“Cbmplcx fbr-NEHfRegionf 8hillong

Sipes,Ravite Mehrotra hes pen SPPosnted against Poultyy Sohaond

$uperintendenflaam§h); ICAR Re:segreh Complex for NEN Region,
Shillong alongwith original PVR in Xespect of Misa K, Mehrotey;

R —
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LCAx ‘nB3gAnCn CUMP LZZ FU

INGLAN COUNCIL U AGKI CULTU Ral, HESEARCH

R No B, REGLON

Dot ANL 14 o GHAL 0 Y 4 7931034 o

+ Barapani, the 10th apr, 1995.

"Uicws Oas
O R DER
No. RC (&) 16/93, ot
‘ Un'deJ;__ the provision of kul

4

€ recommendation o
ICAR Research Complex for
following Techni cal staff
£_the next higher radd wi

Rule and on tn
The i rector,
to aliow the
the benefit o
®Le fName of ¥ne Toeh,

‘Personnel. with desi- i wi th scaLie-

1

shation /Centre,

4 4 Prescent grade

es 6 of the

f the #ssessment Commi ttee held on 6.2.95%

NEH: Regi. on,
(Gategor_y - I
th scale o

Barapani is pleased

Next lhigher grade .y Date from
to which promoted 3 which ben
: { efit

: i . _ o _3 granted,
- - bl e e T — e i RS S e — — J— —— - e -
1+ Sri Deben Chandra Deka, , T-2 T-I-3 * 1.7.90
Lab.Asstt.,Barapani, Rs» 1200~2040 /~ Bse 1400~2300/~ e
2. SI’i'Lalsiam.Liana, _ . B , ~
Labe 4sstt,Mi 20 ram — do - = do - 1. 7.90
. . A
3. Sri Nimnnal Kr, Das, o L
’ Lab. Asgtt, Ti:ip?‘i“a Lo qo T - 6o = e 191
4. sri K, Sani, |
I'ab, 4sstt, Manipur, - odo = = do - - 1.91.
. : ) A Co
D 8ri usm g Chokraboxty, : :
Lab.Asstt, Tripura. - do = - - 1791
\\.%Mps Ka?i, ta:,,:M.fe'ho tra, ‘..,. do ‘ QG 1 '7 91
, 'Llaib.vxsstt. Tripura, T . - o Ted T T
7« Sri 'D}.lrg'esh Gh;—mda, b : :
Lab.asstt.Mi zorom, - do- - do - 107491
8. Sri, Dhanneswar P hukon, '
Lab, usstt, Nagaland, ~ do - - do - \ 1.1.92
9+ Sri Hama Kan T wari, i o-
. - - - - . 2
Flia;lz;pzrss;ist. Barapani , do . do 1.9
Py b PR ‘
Ve ori Wantal kanjan Ghosn, .
- - fouputor, Tripjuga. z do_- ~_dg_~ - - 2T.32
Ther e is:no: sCOpe to ravi ew t,hg; assessment case as per

Council' g order, Concerneu‘ staff are . -
Present place of POsting until .ﬁlr'{;heg'

Mano ‘No, RG (®) 16 /93
Copy forwarded
1. Finance & 4ag

Dt. Ba

for information and nece

count Officer, IGax Rese

panig .- .
. 2. asstb, #dnn.Officer(Estt), LCar . Res,
3-;"'J0§Ll’lt Di,‘rectOrs', LCiur Res. COInpiex fo

- Nagalang Centres,

+ Scientist, Head of concern
S5& ersonal’ < file'of conc
" “4Ssessnent fil g,
i.,/P'"e rson congcerned,

ed section
erned staff, .

‘_ Cgmﬁed v

Ordecrs,

- - tO continue to work at thei,

(Moo b B R S aN Gy o
ASSTTAIMINI STHATIVE Osdr cEx, -
Tapahi, the 10th Ap r, 1995,
ssary action to ;-
arch Complex for NEH Region, Bara—

Complex for.NEH
T NEHA Region ;

Region ,')Ba;j_ap ani .
Mi zoram/ Tripura/

, ICxLR';', Barapanij .
- 20 ‘4/4}/ |
(MU R i HLLWNG)

#S8STT, AMINI GTRAYIVE OFLT Cicic,

| B vy sneRTn
| Centrar Adminlstrative Tribunal ,
Y \ i j

|

17 5 2008
e s

Guwahati Bench

- Annevuze -9

3
¢ g
Ty
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.- CGACIL OF AGRICUL . GitAL AESEANCH
AT T oL ROAB s fyiarHidy #ECHALAYA .

KO AC(G)49/95 Duced Surapani, the 3rd Jan. 1996,

— — - — o

‘ Consequent upen the promotion of the Sollowing
yechnic,l stafsf to thelr respective higher Grade vide Order
sOJRC(1#)16/95 dated 10.4,95 & RC(G)46/$5 dated 9.8.95, thelr
ppay 18 fixed as shown below with date of effect,U.N.I.,SCale
of pay etc. subject to the provision of F.R.26 ~ :

S/kv. Name : Stage in which Date of D.N.I. Scale
Pay filzed. effecte
7.5t Asish | B.1400/- 17701 = T T 7 B.1400-40-1800-EB~
Chakraborty  n y440/- 110,91 1.10.92, 2072700/
S, Smti.Kavita 5.1400/- T 1,791
wchrotra B.1440/- 1.11.91 1.11.92 - do -
3. Shri Pradip #.1400/- 1.7.91 . —do -
Baran Roy Bs.1440/- 1.12.91 1.12.92 -
e = == = — ~[T{3 TsTuEs wWIth ThE TomcurFan FoATOT /T T

L D
‘ ( IoKe S//}R‘
Administrotive O0fficer

u"‘ Ve,

Copy for information & necessary action to :-—

!, Person concerned.

5. The Finance & Accounts Offticer, I1CAK Keseqrch Complex Jor NEH
Reylon, Bargpani with reference to his endorsement dated 16.10.

3, Service Hook of person concern.,

4. The Jotnt Director, ICAR Hesegrch Comﬁlex Jor NLH Heglon,
Tripura Centre, g@longwith Service Book of the above persons

for your needful.

5. iersonal file of serson concern. ‘

e e

AT AT
jgigﬁiﬁnnﬂmgmemjﬁﬁunw
: v , ) | E
S /z 17 JuL 2003
/ | 1‘\ uwahati Bench B

Cert{fied to be true Copy

-—

vocate

{
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INDIAN COUNCIL OF VA(;RICUI.XI'UR AL RESEARCH:
ICAR RESEARCH COMPLEX FOR N.EH. REGION.

No. RC( R)20/99

Sl
No.
B

5
NS

. Certified ¢, be_ true Copy

Name of the

incumbent
&5h.S.K.Phukan
Sh.S.K.Sen

Smt. Tunu Baruah
Sh.R.Ch. Baishya
Sh.Subir Chakraborty.
Sh.D.Bhattacharya
SmUA.Phukan Dulta
Sh.S.Borgohaign

Smt.Chandralekha Devi

Sh.Asish Chakraborly
Sh.K.Mehrotra
Sh.K.K.Suklabaidya .
Sh.Debabrata Roy
Sh.Bankim Choudhury
Sh.W.Kharsati
Sh.A.Phukan

Sh.H. Ahmed’
Sh.M.N.Bora

5h.D.C.Barvah

Sh.H.Majhaw

Sh.S.Dulla

Sh.N.Debnath’
Sh.P.Baran Roy
Sh.T.K.Cintury
5h.K.V.Ngajhii -

© Sh.Kausalendu Prasad

\/(The office order
cancelled. '

Sh.Surendra Mohan:
Sh.K.R.Ghosh +

- Moo No. RC( R)20/29

7

e

 Advocate

UMIAN.-793 103 .-

O RDE R

Present
. grade/ post

. Lab.Asxstt

Fieldman
Lab.Assit
Lab./\ss;it
Lab.Asstt
Fieldman
Lib.Asstt
Lib.Asst!
Lab.Asstt
Lab.Asst
Lab.Assit
Fieldmah
Fieldman
Fieldman
Fieldmain
Fieldman
_Fieldma

" Fieldman

Fieldman

Mechanic
Electrician
Electrician
Mechanic
Mechan'c
Mechan ¢
'!(.P,O. R

IFieldman

Computar

} In_pursuance of the Council’s instiuctions on removal of C
Tecommenda

14.6.2000 , 1
T-11-3 wiih

)

Nane of
Cen((re/]-lqs.
Hgs.Umiam
Hgs.Umiam
Hgs.Umiam

Hgs.Umiam
‘Hgs.Umiam

Hgs.Umiam
Hgs.Umiam

“Hgs.Umiam

Manipur

Tripura

Tripura

Hags.Umiam
Hgs.Umiam
Hgs.Umiam

Hgs.Umiam

Has.Umiam
Hgs.Umiam

- Hgs Umiam

Hgs.Umiam
Hgs.Umiam
Hgs.Umiam
Tripura
Tripura
Siikkirh
Nagaland
Hgs Umiam
Siikkim
Tripura

( N..D. Verm‘af);'
¢ Director:

Allthe Joint Directors of Centres ’concemed.. ' :
“Heads of Divisions /Sr.Fanm Manager of Hgs of Has.concerned
Finance & Accounts Officer, ICAR Res.Complex, Umiam.
Asstt. Admn.Officer(EstL) , , ICAR Res.Complex,Umiam.
Personal file/Service Book )

0. Allthe persons concerned by narie Y. - . /
- MU vttt i %' ) 7«’ . 2 and !
. .'fi.'\/"'ﬁ,\/bf\ b \ : Y

, . >y )\

~

: )
. (" 3.Sinhd )
Agstt. Adnin. Officer(Admn.)

Date of effect

O (O (O O © WO O O W W ©

QOO aad

0 (O WO O W WO W O O W O W O O O ©

11.95

D — T A

DL The June 29, 2000

. atégory bar and on the
tion of the Departmental Promotion Cormn)lltee Mecting of the Institute held on
he following technical staff of the Istitute i

the grade T-1-3 are placed in the grade
effect from the dates shown against each - t, "

No.RC(R)20/99/43 dt. 1:1.12.99 regarding category bar removal stands * -
‘ ' Sdi- .

Dt. The June'29, 2000,

S -
Centra; Adnunlstrm\‘m? f,

17 JUL 2000 t

uwahati Bengt,
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INDIAN COUNCIL OF AGRICULTURAL RESEARCH
ICAR RESEARCH COMPLEX FOR N.EH. REGION.
UMIAM-793 103.

" No. RC(R)22/9911 | Dt. September 17, 2001.

ORDE R

Under the provisions of Rule -6 of the Technical Services of ICAR and on the

recommendation of the Five Yearly Assessment Committee , the following technical staff,
T-1I-3 (Group I and I in the Category-1I) of the Institute are granted advance increments over
and above their normal/ annual increments with effect from the date shown against each :- '

Si| Namé of the Designation Centre/ No.of Date of
Ng I,n{umbents _ KVK Adv.inc. | effect
L1Smt. K. Mehrotra Lab.Asstt(T-II-3) | Tripura 2(two) 1.1.2000
2 | Sh. K.R Ghosh Computer(T-11-3) ! Tripura 2(two) 1.1.2000
3 | Smt. Chandralekha Lab.Asstt(T-1I-3) | Manipur 2(two) 1.1.2000
Devj '
Sd/-
( N. D. Verma ) .
Director.

Memo No. RC(R)22/99/+ : Dt.September 17, 2001.
Copy to :~

1. Joint Directors of Centres concerned

2. Finance & Accounts Officer, ICAR Res. Complex , Umiam

3 All Heads of Divisions concemed.

4. All the persons concerned by name

5. Personal file/Service Book

Certified to be true quy
.
cate
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p 0 AR .} ICARRESEARCH COMPLEX FOR N.EH.REGION.

- T UMIAM-793 103. MEGHALAYA
T g |
CATE NU‘KC(R)22/99/1 Dt. 12" Dec., 2003.
ORDE R

As per the provision under Rule-6 of the Technical Services of ICAR and on the
recommendation of the Five Yearly Assessment Committee, the following technical personnel

of the Institute under the Functional Group “Lab. Technician(Group-II)” of Category -1I are
promoted to the next higher grade with effect from the dates shown agamst them : -

Sk

No. Vi

Name, designation and the scale of pay’

Grade to which
promoted

Date of effect |

v

Smt. Kavita Mehrotra, Lab.Asstt(T-11-3) Rs.

4500-125-7000/-

T-4(Rs.5500-175-9000/-) | 1.1.200]

Smt. Chandralekha Devi
Lab.Asstt(T-11-3) Rs. 4500-125-7000/-

1 T-4(Rs.5500-175-9000/-) 1.1.2001]

Shri K.R.Ghosh, Computer(T-II-3) Rs. 4500-

125-7000/-

T-4(Rs.5500-175-9000/-) | 1.1.2001

Option for fixation of pay if any should

from the date of issue of this crder.

-

Memo. No. RC(R)22/99/1

Copy to :-

1.

be furnished by them within 1(one) month

Sd/-

( K.M Bujarbaruah )
Director.

Dt. 12" Dec. , 2003.

Joint Director, ICAR Research Complex, Tripura Centre, Lembucherra.
g}jnance & Accounts Officer, ICAR Res. Complex , Umiam

\Q&%ersonal file/Service Book

erson concermed

K%ﬂa% .
( M.J Kharmawphlang )

Administrative Officer.
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ICAR Research Complex for N.E.H. Region
Tripura Centre, P.O. Lembucherra — 799210
West Tripura.

A

No. RC/TC(P-47)/85/_ L/ 0 74 Date. O /’/ zovl

To ‘
The Assistant Admin. Officer (A),
ICAR (RC) for NEH Region,
Umroi Road, Umiam,

Meghalaya - 793103,

‘Sub:  Proposal for fixation of pay consequent upon upgradation.

Sir,

Consequent upon the promotion in the next higher grade of ‘T-4° vide Order
No.RC(22/99/1 dated 12.12.2003, it is hereby proposed to fix the pay as detailed below in respect
of Smt. Kavita Mehrotra, Lab. Asstt. (YT-4) in the pay scale of Rs.3500-175-9000 with effect
from 01.1.2001:

1. Basic pay as on the date of promotion (01.1.01) - Rs..5500
in the lower grade of T-11-3 ' '
2. Add two advance increments awarded in T-I11-3 - Rs. 250
3. Total of 1 & 2 above - Rs.5750
4. BP notionally increased by one increment - Rs.3875
5. Pay to be fixed in the higher grade of ‘T-4" to - Rs.6023
the next higher stage of notionally increased pay
6. Date of next increment : - 01.1.2002 and so-on.

Smt. Mehrotra will draw a pay of Rs.6025=00 with cffect from 01.1.2001 with date of
next increment 01.1.2002 and so on, if otherwise admissible. | would, therefore, request to fix the
pay of Smt. Mehrotra in the grade of “T-4” with effect from 01.1.2001. The Service Book (Vol 1
& 1) is enclosed herewith for doing the needful. The same may please be sent back to this end
after completion of the fixation of pay. '

A very early action is requested.

Yours faithfully,

et A Kedes, - —

(N. P. SINGH)

, ' Joint Direqtor

Copy to Smt. K. Mehrotra, Lab. Asstt.( (T-4), ICAR (RC), x

Tripura Centre for information. _ v
A

(N.P.SINGH) .-
;oint Director-

Certified to be true Copy

i Advocate



INDIAN COUNCIL OF A} GRICULTURAL RESEARCH
ICAR Research Complex for N.E.H. Regiom
Umroi Read, Umiam 793103, Meghalaya.

No.RC(P)78/85 Date: April 0 F, 2004.
ORDER
Consequent upon her promotion to the next higher grade of T-4 vide Order
No.RC(R)22/99/1 dated 12.12.2003, the pay of Smt. Kavita Mehrota is fixed at
Rs.6025=00 with effect from1.1.2001 in the pay scale of Rs.5500-175—900ﬁ/wiﬂ‘1 date of
next increment on 1.1.2002 subject to the provision of F.R. 26.
o

(G. SINHA)
Assistant Administrative Officer (A)

Copy for information and necessary action to:

/ . \./

1 The person concerned (Smt. K. Mehrotra, T-4)_

2. The finance & Accounts Officer, ICAR (RC), Umiam with reference to his
endorsement dated 05.4.2004.

~ ')

S-ivice Book of the Person concerned.

The Joint Director, ICAR (RC), Tripura Centre, Lembucherra along with the
Service book (Vol.I & II) of the above official concerned.

Personal file of the person concerned.

L
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Centray Administrative Tabuaal

D7 200

A IR s -

\ N AT “ariS
x Guwahati Bench

Certified to be true Copy
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Tripura Centre, P.O. Lembucherra 799 210
&S West Tripura Ph. 2865537, 2719883

& % ICAR Research Complex for NEH Region

No.F.6(44)/TC/08-09/ Dated: 17.12. 2009

To
The Finance & Accounts Officer,
ICAR Research Complex for NEH Region,
Umroi Road, Barapani, Meghalaya.

Sub : Refund of 2 Adv. Increment arrear in respect of (1) Sh. Kamal Rn. Ghosh and (2),Smt.
Kavita Mehrotra.

Please find enclosed herewith a B.D. No. 1217/669088 dt. 5/12/2008 for Rs. 50,866/-
towards the 40% refund of 2 Adv. Increment arrear w.e.f. 1.1.2001 to 30.11,2008 in respect of
(1) Sh. Kamal Ranjan Ghosh (T-4) and (2) Ms. Kavita Mehrotra, T-4). 60% amount Wl“ be
deducted at the timme of next arrear payment. The details are as follows ;-

I. 40% 0" CPC arrear released from Hqr as per statement Kamal(1) enclosed Rs. 57,853/-

2. Acwuald0% 6" CPC arrear as per revised statement (copy enclosed) Rs. 57,411/-
3. 40% Amount deducted out of total 2 Adv. Increment arrear . Rs. 25,433/-
4. Balance 2 Adv. increment arrear to be revovered

(Rs. 1104/- 4 Rs. 38,150/-) Rs. 39,254/-

In respect of vIs. Kavita Mehrotra the same amount will be recovered in due course.

Enclo : Yours faithfully,
1. Statenient of fixation (Annex-I1)
2. Arrcur Sl Q({./
3. Revised arrear bill (N.P. Singh)
4. Adv.Increment arrear bill. ’ Joint Director
5. 1B.D.No. 1217/669088 dt.5.12.08 for Rs.50,866/-
Copy to :
1. Sh. KR Ghosh (T-4), ICAR Tripura Centre for information.
2. Ms. Kvita Mchrotra (T-4), ICAR TripuraCentre for information.
3. Mroswann Chakraborty, PA for information and n/a.
4. Persoand e of person concerned.
5. Sh.S.Tlore, D.A of Pay bill, ICAR, Barapani, Meghalaya for n/a please.
. : QdL/
: (N.P. Singh)

Adm-sih.doc

Certified to be true Copy
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ANNEXURE - |0 =~

INDIAN COUNCIL OF AGRICULTURAL RESEARCH
KRISHI BHAWAN, NEW DELHI

No. (Sic)/ 96-Estt. IV Dated the 25" Sept, 1997

To,
The Directors/ Project Directors/ Project Coordinators of ICAR
Research Institutes/ NRC’s/ Zonal Coordinating Units

Subject:- Advance increment(s) at T-I-3/ T-5 level and pay fixation on
removal of category bar.

Sir,

Some of the Institutes have sought clarifications whether in view of
removal of category bar from Category —I to Category ~II , as per Council’s
Circular No. 14-3/94-Estt.IV dated 4.8.95, the grant of advance increment(s) at
T-I-3 level would continue. If so, how the case of pay fixation will be regulated
on removal of category bar from Cat. I to Cat. III from (T-1-3 to T-II-3) level
and also on promotion from T-I-3 to T-II-3 level (under 33.33% promotion
quota) having the same scale of pay of Rs. 1400-2300 will be regulated.

The matter has been considered in the Council and it is clarified that
since the promotion or grant of increment(s) has not been withdrawn, the
technical staff of ICAR will continue to be eligible for grant of advance
increment(s) at T-I-3 level (sic) is also clarified that for the purpose of pay
fixation, the scale of T-I-3 in Cat.I and T-II-3 in Cat.II being the same i.e. Rs.
1400-2300 the pay of a technical personnel who have been granted advance
increment(s) in T-I-3 grade may, on their adjustment in T-II-3 on removal of
category bar/ promotion, be fixed as F.R. 22 (a) (ii) by taking into account the
pay including the advance increment(s) being drawn on the date of removal of
category bar/ Promotion as per Council’s letter No. 7(2)/ 84-Per-III dated
3.6.88.

It is also clarified that technical personnel in category — II at T-5 level
will also continue to be eligible for grant of advance increment(s) upto though
they are also eligible for removal of category bar from category —II to Category
— III in terms of Council’s letter No. 14-3/94-Estt.IV dated 4.8.95. However,
since the pay scale in the T-6 is higher (Rs. 2200-4000) than that of T-5 (Rs.
2000-3500) their pay will continue to be regulated as per the existing
instruction on the subject.

The receipt of the letter may please be acknowledged.

Yours faithfully
Sd/- Illegible

Dy. Secretary (sic)
Certifica to be true Copy
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- The Director, _
ICAR Research Complex for NEH Region
Umium, Meghalaya 793 103.

THROUGH PROPER CHANNEL
Sub: Less payment of 6" Pay Commission’s Arrear — refinder regarding.
Sir, | o

EWith due honour and humble submission I ém to remind your kiﬁd honour kindly

take up the matter sympathetically and pass your valued order to restore the less payment

of 6" Pay Commxssnon S arrear w:th reference to my letter dated 8" December 2008.
With regards,

Yours faithfully,

donidnlia

(KAVITA MEHROTRA )

, - Laboratory Assistant (T-4)
Dated the 18" December 2008. ,

Copy Submitted through proper channel :-

Thc JomtDlrector ICAR, Tripura Centre, Lembucherra, for information and
necessary action.

Advance copy Submitted to the Director, ICAR Research Complex for NEH Region,
Ummm Meghalaya 793 103 for necessary action.

Certzfzed to be Irue Copy
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

ORIGINAL APPLICATION NO.133 of 2009

IN THE MATTER OF:

Central Adminietrative Trivame 0.A No.133 of 2009

1 Smti. Kavita Mehrotra

; =2 DEC 2009

....... Applicant -
-Vs-
Guwahati Bench v |
Mgwiu@ ity Union of India & Ors.
...... Respondents
-AND-
IN THE MATTER OF:

A Written Sfatement filed on behalf of the
Respondents No.1 to 4. (

WRITTEN STATEMENT

I Dr. S. V. Ngachan, son of Late K. S. Shangrai Khai, aged about 53
years, presently serving as the Director, ICAR Research complex, Barapani, Umiam,

‘Shillong, Meghalaya, do hereby solemnly affirm and state as follows:-

1. That I am the Director, ICAR Research Complex, NEH Region, Barapni, Meghalaya
and I have been impleaded as the respondent No.2 in the said Applicat;oﬁ, I am fully
acquainted and well conversant with the facts and circurhstances of the instant case
and competent to swear this affidavit. I have been duly authorised to swear this

Affidavit on behalf of the Respondents no. 1, 3 and 4.

2. That save and except the statements made in the Original Application, which have

been specifically admitted herein below, the rest shall be deemed to have been denied

F!LE.D By THE RESPONDENT,

THROUGH

R Q. oHowrbHURY

0Q.12..2008

Adnoale .
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by the answering Respondents. However, the answering Respondent does not admitj

anything which is contrary to the records of the instant case.

That, the statements made in paragraphs 1 of the Original Application, will be

suitably answered in the subsequent paragraphs herein below.

That, with regard to the statements made in paragraphs 2, 3, 4.1 and 4.2 of the
Original Applica_tiQn, the deponent has no comments to offer. However, the
answering Respondent does not admit anything which is contrary to the records of the

- instant case.

That while denying the statements made in paragraph 4.3 of the Original Application
pertaining to eligibility criteria for consideration of promotion or grant'o,f advance
increment, the deponeﬁt humbly begs to state that promotion from one gr_éde' to
another is based on possession of prescribed educational/technical quéliﬁcation as
well as performance of the incumbents and is not automatic on completion of number

of years of service prescribed in the Grade.

That, with regard to the statement made in paragraphs 4.4, 4.5 and 4.6 of the Original
Application, the deponent has no comments to offer. However, the answering
Respondent does not admit anything which is contrary to the records of the ‘instant

case.

That with regard to the statements made in the paragraph 4.7 of the Original
Application the deponent humbly states that the same are not wholly correct and
hence denied by the answering respondents to the ektent that they are contrary to the
| Rules of ICAR as enumgrated in the ‘Hand Book of Technical Service Rules’. In this

context it is humbly stated that although the category Bar between Category I to

Category 11 had beenfemovedYs per Councils Circular number 14-3/94-Est.IV dated

01.02.1995, the grade T-3 was introduced only with effect from 03.02.2000; when the

existing Technical Service Rules (1975) of ICAR were modified and/or amended. It
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is pertinent to state that the newly created Grade T-3 is only a subsﬁguwtviwon_”ofu tﬁE"""f"’“

earlier Grade T-II-3 as would be evident frgwm the pay scale as reflected in the
‘Revised Grade Structure’. Further Rule 6.3. of the said Rules lays down that the
personnel working in T-2 Grade, possessing the educational qualification required for

direct recruitment to category II (i.e. Grade T-3) would be eligible for asses_sm'ent ’

promotion to the said Grade T-3 after five yearS of service. Hence, promotion to the

Grade of T-3 cannot be claimed as a matter of right but is su'bjiect to possessing
= — :

- necessary educational qualification and rendering 5 years of service in Grade T-2.

Lo

“That while denying the statements made in paragraph 4.8 of the Original Application, -
which are contrary to the records of the case, the answering Respondent states that the

Applicant was not found to be suitable for promotion by the Assessment Committee

on the basis of evaluation of her performance during the period of assessment.
Therefore, the Applicant along with a fevsr others was directed to submit
supplementary report for the period. 01.01.2000 to 31.12.2000 for consideration in
the next assessment yeor vide letter No. RC(R) 17/99 dated 22.11.2002. Accordingiy,

in the meantime, in terms of Rule 6.1 of the Technical Services Rules, the appl_icant
was granted two advance increments in lieu of promotion, vide order dated
17.09.2001.(Annexure-5 of O.A.)

i A copy of the letter dated 22.11.2002 is annexed

herewith and marked as ANNEXURE-A.

That the statements made in paragraph 4.9 of the Original Application are incorrect.
The deponent categorically denies the statement to the effect that the 'Applicant was .
promoted to the nerrt higher grade of T-4 due to availability of vacerncies. The
deponent further states that as has been stated hereinabove,. after receipt of the
suppl’ementary assessment report as demanded by the Respondent authorities
submitted by the Applicant for the period 01.01.2000 to 31.12.2000, her Case was

T ——pe———o | -

placed before the Assessment Committee. The Assessment Committee re-considered

her performance and recommended her for promotion w.e.f. 01.01.2001 to the grade .

of T-4. Therefore, the statement of the Applicant that she was promoted to the grade

aT——.
STy
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of T-4 in Category-II w.e.f. 01.01.2001 due to availability of vacamey-1s-imcorfect.

Rule 6.1 of Technical Services of ICAR, categorically states that, ‘There shall be a

system of merit promotion from one grade to the next higher grade irrespective of the

occurrence of the vacancies in the higher grade.” Hence, the question of availability

of vacancies does not arise if the incumbent is otherwise suitable for such promotion.

A copy‘ of the relevant provisions of the Technical
Service Rules is annexed herewith and marked as

ANNEXURE-B.

That with regard to the statements made in paragraph 4.10, 4.11 and 4.12 of the

Original Application, the deponent humbly states that the pay of the applicant was

fixed at the rate of Rs. 6,025/~ vide order dated 07.04.2004 (Annexure-8 of the 0.A.),

erroneously due to an administrative oversight. It is humbly stated that as has been

-stated herein above an incumbent can be either granted promotion @ two, advance

increments in lieu thereof and both of them are not meant to be enjoyed concurrently.

LN

In the instant case the applicant rwas granted two advance increments by order w.e.f.
17.09.2001 in lieu of her promotion to the Grade T-4. However, subsequently vide
order dated 12.12.2003 when the applicant was granted promotion the said Grade T-4
with effect from 01.0‘1.2001, the advance increments granted earlier ought to have
been withdrawn. However, in the instant case the applicants pay was fixed at
Rs.6,025/- erronepusly resulting in huge inflation in her basic pay which surpassed
even the pay of her senior colleagues who had been promoted earlier to the applicant
ie. 01.01.2000.

It is further pertinent to state that in order to safeguard the interest of the
incumbent(s) from‘incurring any financial loss, ICAR had issued instructions vide
letter No. 8-22/77-Per.IV dated 29.07.1990 stating that “advance increment(s) granted
to a technical p&sonnel onk thé basis of five yearly assessment should not count for
fixation of his pay on promotion to the next higher _grade as a result of subsequent
assessment in terms of the provisions of Para 10 of the Handbook of Technical

Services, subject to the condition that the pay fixed on Iﬁromotion after subsequent

assessment without taking into account the advance increments earned in the lower

grade should, however, be not less than the pay plus advance increments drawn in the

%
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lower grade and for this purpose the pay in the higher grade may be regula“teﬁ whgr% %’JTTf

necessary, by grant of personal pay to be absorbed in future increments so that pay in
the earlier post inclusive of advance increments is fully protected”. However, as
stated above due to oversight on the aforesaid instrncti’ons, the pay of the Applicant
was fixed erroneously at the rate of Rs.6,025/-, vide order dated 07.04.2004 (at
Annexure-8 of the application). In this regard several representations were received
from | employees who were senior to the applicant (e.g. representation dated
16.11.2004 from Shri Pradip Barian Roy, dated 09.09.2004 from Shri VAshis
Chakraborty, and 09.04.08 from Shri N. Debnath, etc.) expressing their‘ grievances
and requesting for pay parity. On serutiny of their grievances on disparity,-it was

detected that the pay of the applicant fixed vide order dated 07.04.2004 at Annexure-

7 of the Original'Application was erroneous and accordingly, the Finance & Accounts

Officer of the Institute'modiﬁed the Statet_nent of fixation of pay under Central Civil
Service (Revise Paﬁt) Rules, 2008 fixing pay of the Applicant in terms of the above
~ instructions dated 29.07.1990. |

It is categorically stated that in fact, the two advance increments gtanted
to her in the lower grade of T-1I-3 was fully protected in the form of personal pay
while re-fixing the pay in the promoted grade of T-4 in terms of th.e‘order‘ dated
29.07.1990. It is also denied that Applicant was in the dark when the decision to
recover the. over-drawl was taken. Amidst suen hue and cry from her senio_r
colleagues, many resorting to protest and representations foltowed by numerous

reminders on account of disparity in pay, the claim of the Applicant about ignorance

is illogical. Ignoring the process initiated by the authorities, the Applica_nt blissfully

remained silent and continued to draw the excess salary which only facilitated in

piling up of the amount of over-drawal to be recovered. Being aware of the oversight

of the authorities, it was incumbent upon the applicant to refund the excess drawal or

at least to have brought the matter to the notice of the authorities, since it was not her
legitimate due. Therefore, the Applicant is equally responsible for accumulation of
over-drawals. Since it is a clear case of over-drawal, and in view of instrnctions of
the Finance & Accounts of the Institute, the recovery was made from the arrear

amount which in no Way affected her monthly salary income.
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Copies of the instructions dated 29.07.1990 and
representations of other officers dated 16.11.2004,

09.09.2004, . and 09.04.2008 are annexed

herewith and marked as ANNEXURES-C& D-

Colly respectively.

The Deponent further submits that for a better and clear understanding of

the mistakes that had occurred during computation of the Basic Pay of the applicant,

the deponent deems it fit to place the same in the form of a chart:

A. Wrong fixation

Pay on the date of promotion as T-4 as on 01-01-2001

In T-II-3 grade (Rs.4500-125-7000) | ----Rs.5500.00

. Add 2 nos.of Advance increment granted in T-11-3 grade @ RleS.eéch—-*—Rs.5750.00 |

Pay after adding 01 notional increment of old scale (T-II-3) ---Rs.5875.00

Pay fixed in the promoted post of T-4 in the scale of pay ----Rs.6025.00.

of Rs.5500-175-9000 w.e.£.01.01.2001 with DNI on 01.01.2002 and so on.

B. Proper fixation of pay on promotion

1. Pay on the date of promotion as T-4 i.e. on 01.01.2002 ----Rs. 5500.00
2. Pay after notional increase by one increment of old scale =~ --—- Rs.5625.00
@ Rs125/-

3. PAY fixed in the promoted post of T-4 (Rs.5500-175-9000)

as on 01.01.2001

4. And w.e.f.01.01.2001

----Rs.5675+ Rs.75(Personal Pay)

--Rs.5850 (with nil Personal Pay):

i.e. 5850+175 as on 01.01.2003.

Since the official was already drawing the pay of Rs.5750/-in T-II-3 grade, she

cannot draw less than what she was drawing in T-1I-3 grade, hence her pay

needs to be protected in the promoted post of T-4 by giving her personal 'pay of

- Rs.75/-which will be absorbed in future increase of pay.

The above pay fixation has been done as per the council Circular vide letter No. F.

7(2)/ 84- Per-llldated 03.06.1988. It is further clarified that if the applicant had been

in the category of T-I-3 at the time of promotion to the next higher grade of T-4, her



&
S N

11.

12.

—3F- -2 DEC 2009

7 .
Guwahati Bengh

.....

02 nos.of advance increment granted to her in T-II-3 grade would-have béen counted
for the purpose of fixation of his pay but since she was in the category of T-II-3, as
per the above administrative instruction of Council’s letter dated 03.016.1988 these

two advance increment will not be considered for the purpose of fixation of her pay. -

A copy of the instructions dated 03.06.1988 is

annexed herewith and marked as ANNEXURE-E.

That the statements made in the paragraph 4.13 of the Original Application are
wholly incorrect, baseless and without any justification and hence categorically

denied by the deponent. It is categorically denied that the Joint Director has acted on-

his own to affect the recovery of over-drawl from the Applicant’s arrear bills. The

Joint Director only carried out instructions of the internal Finance Officer of the
institute. It is pertinent to mention here that the Finance & Accounts Officer of the
Institute also functions as the Financial Adviser to the Director and the Joint Directors

at centre. Moreover, being the Drawing and Disbursing authority at the Centre, the

Joint Director is fully empowered to affect any recovery including overpayment or

over-drawl in respect of staff posted at the Centre. As already mentioned in the

preceding paragraph, the recovery instruction was issued not for withdrawal of

advance increments granted to the Applicant but to recover the excess payment made
to the Applicant after allowing full protection of the two advance increments legally

admissible to the applicant.

That the statements made in paragraph 4.14 of the Original Application are whqlly
incorrect, baseless, misconceived and misconstrued and hence categorically. denied by
the deponent. It is denied that the iﬁcumbents whose name appears in the order daté’d
29.06.2000 were granted advahce increments in the grade of T-II-3. Out of the list of
28 technical persons whose name appears in the order dated 29.06.2000, ( Annexure-
4 of the O.A) barring the Applicant and two other persons, all others got pfomotion
effective from 01.01.2000 based on performance evaluated by the Assessment

Committee and orders were issued vide No. RC(R)22/99/10 dated 27.09.2000 and

}
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grant of advance ihci‘ements to the oth_er persons did not arise and accordingly_ the
withdi_awél of advance increment thereof from any of the persons. Hence, ihe issue
regarding discrimination raised by the Applicant is only baseless but also a mere
figment of her imagination. The deponent further denies th¢ statement made to ,the

effect that benefit of 2 advance increments was granted to 112 employees. While

denying the same the deponent begs to state that the 112 numbers of similarly placed

technical staff who were granted two advance increments vide order No.RC(R)20/99
dated 11.12.1999 beldnged to Category-I in the grade of T-I-3 and were not from the
grade of T-II-3 in Category-II to which the Applicant belongs. It is pertinent to

mention herein that advance increments granted in the grade of T-1-3 is regulated by

the ICAR instructions vide No. 19-20/96-Est.IV dated 25.09.1997 ( which has been

enclosed as annexure-10 of the O.A) which stands on an altogether different footing

and has no relevance with the pay fixation case of the Applicant.

That the statements made in the paragraph 4.15 of the Original Application ai*e

wholly incorrect and deliberate attempts to mislead this Hon’ble Tribunal and hence

categorically denied by the deponent. As already mentioned in the foregoing para 12

of the instant written statement, ICAR instructions issued vide No.19-20/96-Est.IV

dated 25.09.1997 (at Annexure-10 of the application) oniy regulates grant of advance
increments in the grades of T-I-3 and T-5 and is in no way it is related to the two
advance increments granted to the Applicant in the grade of T-4.

copy of the policy decision dated 25.09.1997 is

annexed herewith and marked as ANNEXURE-F.

That with regard to the statements made in paragraph 4.16 of the Original Application
the deponent humbly submits that.a situation for granting advance increrhent(s) in a
pariicular grade arises only when a person ié not found suitabie for. promotion or
when there is category bar i.e. no'f.urther scope/provision for assessment promotion
from ohe grade to another. As already mentioned herein abovi:, instructions régarding

treatment of advance increments granted to technical personnel and also for

_protection of pay on subsequent promotion has been regulated vide letter j dated

e

<
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29.07.1990 and therefore the pay fixation made earlier vidé order dated 01.01.2004
was ndt in conformity with these instructions/guidelines. Further, continuation of this
erroneous fixation would have wider ramifications affecting the interest of many of
the similarly placed staff not only within the Institute but outside as well. As such, the
claims of the applicant having occurred due to erroneous administrative ovérsight, the

same cannot be acceded to.

That with regard to the statements made in paragraph 4.17 of the Original Application
the deponent humbly states that under no circumstances does the Delegation of
Financial Power Rules of ICAR authorize the respondents to refund or restore the

amount to the applicant, the same not being her legitimate due.

While denying the statéments made in paragraph 4.18 of the Original Application,
the deponent humbly submits that proforma for furnishing Annual Assessment Report
which is the integral part of the assessment process was issued to the Abplicant
almost a month in advance before the year ending 31.03.2006 vide letter No.
RC(R)3/2005 dated 13.03.2006 followed by proforma for Five Yearly Assessment
Report vide letter No. RC(R)2/99-Pt.I dated 10.04.2006. However, even after a lapse
of more than 3 years, the Applicant has failed to submit the same and as a result her
case could not be placed before the Assessment Committee. In this connection it may
be noteworthy that the Applicant counts among a handful of staff from the Centre
who are habitual defaulters in submission of Annual Assessments Reports, a
document vital for promotion through assessment and has had to be reminded many a
time vide letters No. RC(R)17/2004 dated 02.04.2009, 30.06.2009 etc. for early
submission of these documents/reports. It only reflects the sincerity and efficiency of
the Applicant and hollowness of her claim that she has been deprived of prqmotion
arbitrarily and illegally. Further, it is pertinent to mention here that the yardstick for
promotion under Rule 6 of Technical Service Rules is performance and not the
number of years completed as per guidelines issued vide F. No.18(1)/2004-Estt.IV

dated 26.12.2005.

Central Administrative Tribunal
HalE uymalie e

- 2 DEC 2009

Guwsahati Bench



— Lo —

10 ,

The reminders issued to the applicant vide letter dated
02.04.2009 and 30.06.2009 as well as a copy of the

guidelines dated 26.12.2005 are annexed herewith and

marked as ANNEXURES-G colly ¢ H vegpedtivily ,

17.  That the statements made in paragraph 4.19 are categorically denied by the deponent.

18.

19.

While denying the same the'deponént reiterates that statement made in baragraph 16
of the instant written statement and further states that it is due to hér own negligence
of the Applicant thaf the Respondents could not take up her assessment cases along
with others in one go and had to issue numerous reminders which besides creating
iﬁcon’venience aléo ‘resulted in duplication of work. Therefore, the claim of the

Applicant is completely baseless and unfounded.

That with regard to the statements made in Para’s 4.20 to 4.25 the deponent has no

comments to offer.

That the deponent humbly submits that the grounds so averred to in the Original

. Application are nothing but mere repetition of what has been narrated in the body of

the Application itself' and are hence aécordingly answered in the instaht. written -
statements. None of thé grounds éo averred to in the Original Application are good
or legaliy tenable groundé and are not only misleading but are also baseless. It is
categorically stated that no diécrimination has been meted out to the Applicant and
Respondent authorities have in no way acted illegally or arbitrarily dr de hors the
constitutiqnal framework. The deponent humbly states that in view of the facts and
circumstances ﬁar;ated hereinabove, there | is no merit in the instant Original
Application and the same is accordingly liable to be dismissed. This. Hon’ble
Tribunal may be ﬁnher pleased to grant liberty to tﬁe Respondents to recover the

balance amount (60%) of the two advance increments made to the applicant by

vacating the interim order dated..22/07/09." — .
_ .eniral Adminigirative Tribunal

-2 DEC 7909

Guwahati Bench
W’é :
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Guwahati Bench
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I Dr. S. V. Ngachan aged about 53 years, son of Late K.S. Shangrai Khai ,
presently serving as the Director, ICAR Research Complex, Barapani, Umiam, Shillong,
Meghalaya do hereby verify that the statements made in parégrap’hs

..1,.?.;.5.,.9. .S:(E) 65.%,.8,.2.8.,.10.6).,.1, 12.(0) , 13@, 1Y ©,

........................................................................................................

true to my knowledge derived from records which I believe to be true and the rest are my "

humble submissions before this Hon’ble Tribunal. I have not suppressed any material

facts.

And I sign this verification on this Q-MDay of November, 2009,

Aﬁé'a'éﬁ ] Dlrector

P, I e Irguar qfﬂ‘vo N

ICAR Research Complex for N.E. H. Reg
Aard : _

Ifw,

la a TSI
Umiam. Megha V g g - e A
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;s CONEIDENT 1AL, .
- : BY Hand -

INDIAN COUNCIL OF AGRICULTURAL RESEARCH i
ICAR RESEARCH COMPLEX FOR N.E.H, REGION ‘ ;
UMROZI ROAD,UMI$H~T793 103(MEGHALAYA) : . f

MORC(R)17/99 Dated Umlem the
Te, . .
- V . N
Bz, Z\io?Do aTmE |
-uzoﬁir@oterg (XCAR),
Panjabaxri,
Guwahatl, Assw.-a .
B - s ‘, ’ Af:'t f" EaY LT 25 NN
Suds: ﬁorwarding @@ FiVa Yearty Assessm@nt R@por%/Suplemenbyr“
Raport @f Teshnical personnel = reg.
Six, n ‘

#With referense to aubject oited above, I am. direotqd :
Lo forward herewiih the Five Ysarly Aesessment R@pert/ Suplente
Ty Report of fobdowing Techmical persennal ef this Instituts-forw
the perlod as detailed belew with a request teo emmplet@ the part. .
I% of the Preforma and return %o the undersigned &% th@ earli&dx
for fm*th@r snecesdsary sction at thisg snd,

Si.Neo Name an@ degignation Pa ricd ' -
i, Shri Sikender Singh ~ Flehdman,T-3  Of, 01, 96 t@¢31°12 2000.

2, Shri Sc.Daley Fleldman,T-1-3 01,01.96 @0;3% 12 .2000,

3. shri Rejon Krolag, -~ Fieldman,T~1-3 01, 01, 96 t@ *12\_2000c
4, Shri K.RsGhosh - Cemputexr,T-II.3 01,01} 00 6 31512,2000

5 Sat, Xavita Mehrotra  Lab.AssbbeT-I1-3 01,0100 56731,12,2000

Encio: -as above, . ' Youra faithfully,

. ,,-«—-\
I
<;ifﬁﬁN/ﬁ\“*
v
P 0
(, Go Sxﬂh& ) '

: e AssttoAdministrative: Oﬁx n@r(A) _
Central Adminiztrative Trianal | ‘ mv e L
&g vynatie e g

-2 DEC2009 | - AL |
: o Certified - true*ebpy ‘ i

| Guwahati Bench ooe S

i i 2
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&D’QOK,ATE' : .




mmﬂmllfﬁﬂ

Central Adminiatrative Tribunal
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Guwahati Bench.

ICAR HANDBOOK OF TECHNICAL S‘ERVI‘CES ‘ 3

‘Category I, in the initial constitution of the service, if they possessed the mini-
mum ‘qualifications prescribed for this category. For this purpose, the approved

persons were adjusted against the then existing vacancies in the respective fields.”
Where, owever, no such vacarcies existed. the existing posts in Grade T-5 held
by the approved incumbents were upgraded to Grade T-6 till the tine regular
vacancics in the latter grade become available. On the absorption of the-persons
against the regular vacancies in Grade T-6, the upgraded posts were downgraded
to Grade T -5 and reverted to the cadre strength of Category II. )

5.3 Government servants, who were on notional foreign service and were
holding technical posts under the Council, were not eligible for appoiniment to the
technical services untit such time as they opted and were absorbed in the Council’s
service on a regular basis. )

Note: “These rules arc applicable to Council’s employees only and such of the Governmehl
servants who held the posts on notional foreign service with the Council, and
werc allowed to exercise their options for Council's service by 11 Murch 1978,
wliich was further extended to 30 Scptember 1980. The optees were allowed the
benefit of technical service rules from the dates their options becume effective.
(ICAR letter No.7-30/77-Per.111 dated 2 January 1978, and No.7-30/77-Per 111
dated 2 April 1981).

L e

P

U,

Note:  Such of those technical personnel on notional foreign service and had exerciscd
option for the Council’s scrvice from 31 December 1975 but before the prescribed
date, i.e. 31 March 1978, were treated at a par with those who cxereised options
before 31 December 1975. '

(ICAR letter No.7(10).78-Per.]11 dated 27 January 1979).

T e R B £ 5

Career Advancement

6.  Carcer advancement of technical personnel in their respective categorics
will be done in the following manner.

i T AT i o

6.1 There shall be.a system of merit promotion from one gride to the next

higher grade irrespective of the.occurrence of the-vacancics in the higher grade or ;

grant of advance increment(s) in the same grade, on the basis of the assessment of i

: performance. The persons concerned will be eligible for consideration for such :
: _promotion or for grant of advance increment(s) after the expiry of the number of :
prcscribcd years of service in the grade, as detailed in the succeeding paras. : )

6.2 Ohaccount of the two overlapping grades of T-1-3 and T-11-3, the assess-
ment promotion had become redundant and, therefore, grade structures in Catego- '
- ries 1 and II have been modified as follows. ‘
' Existing Revised
Category | Categorv | :
(T-1) Rs 3,200-85-4,900 (T-1) Rs 3,200-85-4,900 ,
1 ‘ (T-2) Rs 4,000-100-6000 (T-2)4s 4,000-100-6.000 "

(T-1-3) Rs 4,500-125-7000 _ ’ :
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IMMEDIATE

LT INDIAN COUMCIL OF AGRICULTURAL RESEARCH
- . . KRISHI HHAVAN : NEW DELHI

. WNo.0~22/TT<Pex.Iv. Dated the 29th July,1990
. o | : |

All Dirscto:s/Proieéﬁ%ﬂireétéfé of . ’
- all the Research. Institutps undexr ICAR., o A

SUBJECT 1- Treatment of Advance Increments granted to.
. Techincdl - Porsornel o the basis of 5-yearly
. assessment for the purpose of drawal oV -
allowances and also protection of pay oh
subsequent promotion etc -~ Decision regardingi

“5ir,

' Pursuant to Central Administrative Tribunal's ,
(Ernakulam Bench) decision dated B8th January, 1990-in ‘Cass
No.OA 384/89, the question of amending the instructions
contained in’ Colncil?s letters No,7-10/78-Per.III.dated
27th’ January, 1979 and No.B8-22/77-Per.I1V dated 10th March,
1989 has been considered in consultation with. the Financial
Adviser. It has now been decided that para 2 of the letter
No.7-10/78-Per,I1I dated 27th 'Japuary, 1979 may be substi-
tuted with the follawing := ' - e

2. "Under para 6.2 of the Handhook ¢f Technical-Sexvices,
somo of the technical-personnel have bigénh grantod-ddvance
increment(s) 4in the same grade, others have been granted
promotion ta the next higher grade, whil's some othars have
not bech adjudged suitable either:for the grant.of merit
prometion ox &dvance increments. . In order, therefoxey~to™™
avoid an anomalous situntion that is likely tg arise on
this account, it has now becn decided that the advance
* increment({s) grantdd to a tochnicel personnel on the-basis
.. —teffiye Mearlx-agseasmeqt'shmul%'not'count for fixation of
g Hie pay on promotion té~the.next higher grade as a reault
of subsequént assessment-in texms of the provisions of para,
{0 of the Hanhdbook of Techni=zal Services, subject to -the
condition that the pay fixed on promotion after subsequent
assessment without taking into account the advarnce incre-
@ente carnod in the,lower grade should, howevgr, be not
less thatn the pay plus:‘advance inmecreménts’ d aWn'iniﬁhe'
‘lower.grade . and for‘this purpose the pay in the highexr -
‘grade may bo redulated where necessary, by the grant.of
personal pay to be absorbed in:futura_incrsments;ﬁso that
the pay in the earlier paost inclusdive of advancs.increments,

is " Tylly protected. L
. a - 4 : " ' A
/ ‘. CDﬂ‘td ® ;o .
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Guwahati Be(\ch
ﬂﬁﬁﬁﬁ’um‘
Tho word"Techniccl" appearing im. ‘sgcond line.,of
a para 2 of Council's letter No.B- 22/77—Per v daﬁed the
10th March, 1989 may be dcleted.
Iz ' N .
b These ordafs will taks affect'frdm 8th January,
o 1990, L | . —

Kindly-abknowledge'repeipt. L _
: " Yourt. faithfully,
( KISHORI LAL )

. .DIRECGTOR (P)

Cooylforwardcd for information & necessary action 'to -

. Ser*etary ASRE, Mew Delhi. .

. A1l DDCS/Dl“csto&{;)/Dlrectur(f).,

. PS to DG/P.S. to Secretary, ICAR,. '

. A11 Undexr secrgbaLlea/DD( 5)/DD (V) /D f)/DD(P)

, DS(S)/DS{A)/DS(B)/SA(R)

éfA O I/II/Cdn (AuA)/AUdlt I/II/Per.I/lt "I11: SECS»
. All Instt. Admn., Sections /ALl Estt. Seo tions.
Q:Secretary, Official Sidey 5taff Slde CJSC, ICAR ‘
., Personal .Secticn. qf the Dy. Prime Minister.: ¢
O

. Guard fllan . - . o  ({. iy
.‘?(f-- ', R I N B i ' /

i . \AA““f¢l////ﬂ;m

UNDER SECRETARY ().
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Research Complex for NEH Region, C 2l d—og L

i Road. Umiam, Meghalaya - 793103.
ThrOugh PTOpeFVChannfel" SRR N N IRT :k.z:.:i;f‘(-":..fl‘.s*“.i‘

- Requést for Stepping up of pay at par with my juniors erKR
hosh, (T-4) & Mrs. Kavita Mehrotra (T-4). ., "

"Rel - This office letters 1. NO. RC/TC(E-15)/2000/6076 dated 10-12-04
5 NO. RC/TC(P-53)/85/7247 dated 19-06-05
4 NO. RC/TC/(E-15)2000/979 dated 24-10-07
4 NO. RC/TC(E-16)/08/1688 dated 03-03-08

Sir, : , . _ o
- With due respect and humble submission to state that | requested

ceveral times and series of letters has been given vide letters dated 30-

© 08-04, dt. 09-12-04 dt. 22-02-05, . 14-02-06, dit 24-12-06, dt. 22-07-07

dt 28-02-08 for stepping up of my pay at par with my junio‘rs Sri K.R.

Ghosh (T-4) & Mrs! Kavita Mehrotra (T-4).
In this _connectioh it was forwarded vide office letters cited above,

but no favourable action has been taken so far. |
| would therefore, fervently request your kind honour to look into

the matter pefsonally and make necessary arrangement so that | may

get the financial benefit of- my pay.
o Thanking You. | | -

?\ : | ! . ) . e
L . Yours faithfun&,

K @@OI)}@% -
(NEPAL BT B NaTH)
Technical Officer (E)-

Dated — 09-04-2008
| ICAR Ressarch Complex

| [Cénuethdminigtative Trionnal Tripura Centre
S | et wTECe e | o
N S R Certifiold be true Copy
: s . 5Q e o
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TR ES | | . ADVOcarE




CAR(RC) for N:oI Region,
Umroi Road, Umiam,
Meghalaya - 793103.

Through the Joint Director, ICAR(RC), Tripura Centre,

Subjcct: - Request for stepping up of pay at per with my junfor.

Sir,

[ have the
cohsideration.

(1)

asscssiment,

saine grade (Cat-2) w.e.f. the same date.
(iv)  That Sir, I was promoted to the ncxt-highcr
pay was fixed at Rs.5675/- w.e.f. 01.01.2000
lixed at Rs.6025/- w.e.f. 01.01.2001.
pay was Rs.5850/- and thus I was drawi

and

In this connection a
scttiement of this case.

L would therefore, request your good self kindly to
may not get less pay than that-of my junior colleague.

Thanking you.

Yout

Dated, e 1A, I\’O\/ 2/009 ' P
’ E (PRY

honour to state that the f‘oll'owing facts for your kind perussi"

That Sir, 1 was appointed directly in the post of Mechanic (T-2) it the pEY.
scale of Rs.330-560/- w.e.f. 23.12.1985. On that date my basic pay was, -
Rs.330/- and while my junlor Sri K. R. Ghosh wag appointed i1 the post of .
Computer (T-1) in the pay scale of Rs.260-430/- in Nav. 1980. Sti Ghos’

‘was given the higher grade of (T-2) w.e.f. 01.01.1987 o five yearly. -

That Sir, I was promoted to next grade of (T-1-3) w.e.f. 01.07.1991
Sti Ghosh was promoted to the same grade (1-1-3) w.e.F. 01.07.1992.

That Sir, my category (Cat:l) Bar was removed and I was placed in (Cat-I3}
i the grade of (T-11-3)-w.e.f. 01.01.1995. Sri Ghosh was

gtade (T-4) 01.01.2000. My .

Lis evident that on 01.01.2001 niy
ng less pay than that of my junior. ‘

Comparison statement is enclosed herewith for early

~aithfully

=Ty % ROY)

ICAR Trip(lra Centre,

Central Adminigtre Ve Tribungl

T

Guwahati B
K& ifé}' it

3
O
1T

AR AT L

while:
also placed in the:

the pay of Sri Ghosh wes -

step up my pay so that ’ -

b

Bslhee Siraninia Chowdhary
ADVOCATE
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| :
- ‘Iﬁe.f])i[‘ect()g; . 2 . . {/L l Sg
- ICAR(RG) for 73( Region, SRRt &
L Urot Road, Umiam, _ R
- | Meghalayi ‘~ 793103,
3 : | — ,
| Albrouyh thia Joint Director; ICAR (RC), Tripura Contr Qg)ﬂ% M«mmmm;%a
uh: quest for stepping up of pay dt par with ny juiors, ’ :
SLL[?. q{gqtfcst for ;stepptng up of pay dt p 'y f T 2009
| . : «; ‘ »
Si‘l;i. o i _ . . o i
| I fiave the fonour to state the followiny facts for your Rind an_ua,[ and Guwahati Bonch |
con}ﬁkfe'ra.tim_u | i i ‘ , '{I%’T’é W
i1 That Su, I was appointed directly in the post of Labpratory Assistant (1-2)
!, i tlie pay scale ()_jfﬂ{;y,jj’o.560/- Wlt/i e_ff?ctﬁpm 251 185. On thiat dh,te 1(1‘.};
basic pay was R5.330/ only. While 1y junior Sl Karial (Rﬂ"ﬂ?’” Gliosli
was dppoiited in the post of Computor (1-1) i tfie pay scdlp of Rs. 260
‘ ' 430/~ it November 1980. Shri Ghosh was g‘:?wzn/.uﬁ/' the Figlier grade of -2
b with offect from 1.1.87 on five yearly assessmeint! :
. ;’3 Tiat Sit; I was proioted to next fiigher gradp af T-1-3 with effect Sroiit
1.7.91 while Shri Glioslh was promoted to the same grade with gffoct
01.7.92. . »
’ 8. That Sis my.Category (Cat. I) Bar was removed aind [ was placed in Cat, [[
' inthe grude of T-I1-3 with effect 01.1.95. Shiri Gliosht was dlso placed i the
same grade with effect from the saine date, _ » |
+ Thae Siy Iwas promoted to tfie uxt Righer gradh of T4 i1 ¢he pay scale of
R5.3500:175-9000/= with effect from 01.1.2000 wihite Shri Gliosh was
§ promoted to the same grade with ¢ffect Jrou-01.1.2001. My pay was fixed at
R5.5G75/- wee.f, 1.1.2000 and thie pay of Sfiri Glivsf was fixed at Rs. 6025/- "
§ wief 1.1.2001. It is evident Hias

] would; therefore, st fittinl

on 1.1.2001 ity pay was Ry 5850/ and
- thus I 'was dtawing less pay than tfiat of wry junior. '

 Hherty 0 and respectfully request you findly to caf
tecgssary action, wuimnfs stepping up my pay ai parwith my funior and thus o blge,

- o ' - Yours fastfifiuly, .
Dated, tﬁ‘e‘Q‘f’-‘Septeyrz(}e('2004. ’ . ] ; - _
e Ee

: (Ashis Cﬁafgn@orty)
"‘\O\LM ' - Lab. Assistant (1-4)"

e true Copy

Certtifi

R ‘khee Sjrauthia wadhu_r -
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. Peits '
= ARAD GOUOLL of Agriouluura) rase *
{ l“'*s,\‘ ) f . ) W
Ty ek Baven, New Dedng, Guwahati Bench

T

y

INDIAN COUNGIL OF ACRICULTURAE RESEARCH . -
KRISHT BHAVAN : NEW DELHT o
NO.F.7(2)/84-Per, 11T ' -Da;t,e;i :che'_%YCl June, 1988,
. N L -
- "Trig’ Directors/PI'o_ject Directors

" of all the Research Institutes.

Sabject : = Technical Service Rules ~ Hon-vithdrawal of advance increments in
- grade T-I-3 (fs,425~700) ( Pre-revised) in Category-I gon promtiony
appointment to grade T-II-3 (fs.425-700) ( bre-revised) in :
Category-I1, _ :

end are subisequently appointed/promoteq o grade T-IT-3(Rss 425-700) (pre~-
revised) in Category-II get legs PRy than vhat they were draving prior to
their promotion/appointment to grade T-II-3 ag according to the existing
instructions, the advance increments grented to them 'in grade T~I-3 are

%o be withdfawn ¢hile Tixing tteir Pay in grade T-IT=3. Both the grades

T=I-3 and T-IT<3 being in the same scale of pay of Rs. 425-700, provisions

of" F.R.22(c) are also not applicable in such promotion gs there is no :
change in the scale of P2y on promotion to grade -II~3. This has created ;

In order to remove this anomaly in the Technical Service Rulesy
the whole matter has been exanined in the Council in depth and. it has been
decided with the approval of the Governing Pody of the Indian Council
of Agricultural Researck that the pay of such technical personnel who
were granted advance in‘crementsin' grade T-I-3 (Rs9425-700 ) in Tategory-I

e on the basis of their five yearly’ assessment and are subsequently appointed, -
' ‘promoted 10 ‘grade T-II-3. (Rs.425~700) in Cotegory-iI, may be regulated .-
in accordance with the provisions of F.R.22(a)(id) by taking into account
the pay''including edvance increments being drawn on the date of promotion,

2 A:_\'. v -
- TR Yours faithfully,
I . ' - ) . . - . . " .~- -‘-‘::‘.‘

;.:.i . _"-‘ - ) . \—"QJE“"LP’ :;4A
| I
o : (K.L. KOLIA)- ,
| S DEPUTY SECRETARY(B)

Copy tq:-— o o

\,‘ - B L Y It

R Estt.T/Estt.II/Estt.III Sections. ' Cettifieghdoybe .true Copy

Rekhee Sirauthia Chowdhury
ADVOCATE
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No.19-20/96-Estt.1V Dated 25 September 1997

To

The Directors/Project Directors/Project Co—brdinators of
ICAR Research Institutes/NRCs/Zonal Co-ordinating Units

Subject: Advance lnérément(s) at T-1-3 / T-5 Level and Pay-  “entral Adwpinistrathve Triounal
Fixation on Removal of Catcgory Bar . e wyTEeR e

~ Sir,

SR _ - -1 -DEC 2009
Some of the Institutes have sought clarifications whether in view of 5 _
. theremoval of category bar from Category I to Category 11, as per Council’s o
' ~ CircularNo. 1 4-3/94-Estt.IV dated 1.2.95, the grant of advance increment(s) Guwihati Bench
at T-1-3 level would continue. If so, how the case of pay fixation will be BT e
regulated on removal of the category bar from Cat.1 to Cat.1I (from T-1-3 to I
- T-II-3) level and also on promotion from T-1-3 to T-1I-3 leve| (under 33.33%
promotion quota) being in the same scale of Rs 1,400-2,300 will be regulated.

e e

The matter has been considered in the Council and it is clarified that
since the provision of grant of advance increment(s) has not been withdrawn,
the technical staff in T-1-3 will continue to be eligible for grant of advance
increment(s) at T-1-3 level. Further, it is also clarified that for the purpose of
pay fixation, the scale of T-1-3 in Cat.I and T-1I-3 in Cat.Il being the same
i.e. Rs 1,400-2,300, the pay of a technical person who has been granted ' S )
advance increment(s) in T-1-3 grade may, on their adjustment in T-II-3 on
the rémoval of category bar/promotion, be fixed as per FR 22(a)(ii) by tak-
ing into account the pay, including the advance increment(s) being drawn on

the date of removal of category bar/promotion as per Council’s letter No.7(2)/
84-Per.IlI dated 3.6.1988.

. Itis also clarified that technical personnel in Category Il at T-5 Level
will also continue to be eligible for grant of advance increment(s) up to 3
though they are also eligible for removal of category bar from category Il to -
Category IlI in terms of Council’s letter No.14-3/94-Estt.IV dated 4.8 | 995.
However, since the pay scale in the T-6 is higher (Rs 2,200-4,000) than that
of T-5 (Rs 2,000-3,500), their pay will continue to be regulated as per the
existing instructions on the subject.

The receipt of the letter may please be acknowledged.

Yours faithfully,
Sd/-

(G.C. Sharma)
Dy Secretary(S)

e true Copy

Certifie

Rskhee Sirautnia Chowdhury
| ADVOCATE



'\’DIAN COUNCIL OF AGRICULTURAL RESEARCH
{{CAR RESEARCH COMPLEX FOR N.EH. REGION -y
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0. RC(R)17: 7004 e
I Dated Umiam the - 2" April,2009;
To. 3 | =

fhn Joint Director, . o
HCAR. Research Complcx for \IEH Region,
{Tiipura centre, . o
Lombuchcrra,‘ .

i ‘ . ¢
[
Sub: . ‘;\Ion rccelpt of AARS of Technical Pcrsonnel -Reg
Voo -
t ¢ .
P

' ‘\\’nh rcfcrencc to . the subjcct c1tcd abov-, 1. GGt ayitl : T B
AARs of foﬂ@wmo techmml personnel of your ‘centre as mdxcated jelo Veiotiay ekins PR .
been received fi. The cases for. their asscssmcnt/promohon is ovetdu ‘ s,
of  AARs wejare not able to process | thcxr asscssmcnt cases. ,

x
!
!

e

*; gx\'une & -

. Dm n.mon
'. Smt. I\\Ichrotra
| Lab.: fmtl (T-4) ~
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rrogry and 2008-09 - :

“I"GhA LR Ghosh | 2002 03,7003 04, 2005 07.2007-0
\ C ompu{pr (T-4) \ '

p

IL-is, lhuruforo quUCS'cd kmdly to send duly compl
mentioned h,uhmml pcrsonml at 111<:c hcst for furthcr acno,
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No,RC(R)17/2004

To,
h
I
Tri
P.(.
Tri

Sub:

Ref: 1)
if)

Sir,

Wit
Smt.Kavita NMehr

Yo
20()5-{)6 of Smit.
this end.

INDIAN COUNCIL OF AGRICULTUR AL RESE
© |LCAR'RESEARCH O
.| "UMROIROAD

Lam. to inform yo
s not been found along wi

true Copy

Ceftified 10
o

Rakhee Sirauthia Chowdhary
. ADVOCATE
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e ’IEK 23384649 fa.{ 97- 11—23387293 ‘E-mat[ sanuxz[tcar@mcm
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WHI G O DR TRe T

F.No. 18(1)/2004-Estt.IV .patedi({oe'cl,zoos

b RIS P o R B g ot

eod oy ’

e { ‘). AR
To !/

Vbl 4t RO

All the Dlrectors/ Project Directors of ICAR Research Instltubes/
NRCs/ Bureaux'

B N PRI ;,,.H::,l _i.t’.

R EPSLRRRE LV IC AR B

Sub Career Advancement of Technical Em ployees- Merit Pmmotlon
i en o Under Rule 6 of TSR - guidelines - req. :

S Sir{; -
| "The Career Adva ncement of techmcal empioyees takes plaoe in the manner
. indicalt.d in Rule 6 of the Handbook of Techmcal Servicas, Fourth Edition. Ttis !nter~aha
provfded that there. shall be a system of meﬁt promotion from one gmde to the next
sgner grade, on the basis of assessment of performance The procedum for
-. assessment Is lncorporated In Appendix ‘LI’ of the Handbook of Technical Services which
has been supplemented by Council's drcuiars No. 7(18)/85- Pel HI"dated 2™ May, 1989
and 18( )/98 -Estt. v dated 220 Apnl 1998 ‘wherein  benchmark for assessment
:promotwrf was pre;cnbed The ex:stlng instructions including the. “enchmark for
assessment promotion have been rewewed In the, Councit and it has t‘_en decided to
p:esmb» the following guidefines for consideration of cases for career advancement

: 1

1. The following material shall be taken into conslderatlon for assessment as p°r

l\ppondl\ Tl of the Hand‘*ook of TSR:-.
a. - The materia! furnished in the 5/7/10 yearly assessment Proforma

.., ..b ACRs for the past 5/7/10 years

c. Performance record files maintaited by the technical personnel |
(.  Blodata and career information (varlous posts held etc. )of the {echnical ‘

3

personnel throughout thelr servlce 1n the ICAR,

-,,’ ', L &d is:apphcable only m the caces of techmcal Emplovm calggéry .
/7 ' - . ’,_ )
: e T e DL T NEL %‘-\ : ,,j_: : > :': \ [
Centmi Aammf mtwmmm i L
‘ & TG 2 B e - L v:.-':,_' ,,'_:.-; “ L Ll
| -20Eczs| | T .
i

Rakbee ¢1raJrfua Chowdhary
~—~-  ADVOCATE.

|

Guwahati Be’nc‘ﬁ S o

.




2.

be)
by the Assessment Committee shall carry 20 marks: .
3.

Central Admlnmmmmuml

Guwabhati Benc
a3

The evaluation of ACI\S lor the assessment pe: nod(5/7/10 years; as the case may

The evaluation of ACR shall be done in the followmg manner:

vide foregoing para 1(b) shall carry. 80 matk_, and evaluann o( remanmng material

3.1 The ACRs relevant for the pericd of ass essment (5/7/10 years as the case may

be) are to be cons;dered In cases whete the penod of assessment does not

synchromze with Fnanc:al year, the ACR of the year in which the apread of the

assessment period is in excesc of 6 months, shall be taken mto consideration.

For exampie, in a case where the 5 year period of assessment ends on 31% July,
2005, the ACRs of 2000-01, 2001 -02, 2002-03, 2003 04 & 2004 05 areto be

“taken into account.

3.2 Cases where one or more ACRs of relevant period- have not been written for any
reason, are to be dealt with in acco:dance with DOPT OM No. 22011/5/86-
st (D) dated 20" Juie, 1989 read with corrigendum dated. 13" July, 1989. It

reads ac under :

"Where one or more CRs b Gve no( been written for an} reason dc///ng the

relevant period, the DPC should cons1der the CRs of the years preceding the . -

pP2eiod in question and if in a1 Case everr t/1e¢e are not available, the DPC

should take the CRs of the Iniver ora 2de Into account to complete the number

of CRs required to be cons: rered.”

In cases of absence on wcount of Study Leave a certific

ate from the

Head of thﬁ lfbmutnon Wh"‘lc rhe employee has altended oris a(tending the

course of study i is lo be mbtam din support of sahsfactory.completion. of the

course of study and placed in the ACR dossier.

3.3 The ACRs relevant for Lhe assassment pef'iod'(5/7/10 years as the case may be)

are to be nunﬂerically rated on the basis of final grading as accepled/approved by

the Reviewing Authority in the followmg manner:

) Each Outstandlng Report . SO 80 marks -
i) Each Vety Good Reporl .- © 60 marks
iy Each Good Report ' 40 marks

) Lach Avérage Report 20 marks -



The ?totai marIG 50 ar'ri';/ed at are 1o be divided by he number of ACRs -
considered for assessn1edt _(5/7/10 years, -as the case may. be‘) to-arrive at the’
weightage f(f),r ACRs on a scale of 80. It gées without 'saying.tha't .régardless o'f ’
number of yfears in the asse'ssmedt " period, the maximum weightége of . ACRs
shall not.excl:eedj 80inanycase. K '

4. The Assessment Commlttee shall examine the other matenal as referred to in
the foregoing para 1, and award marks on a scale of 20. The marks so awarded out of
20, shall be added to the marks awarded -on the basis of the evaluation of ACRs. The

merit promotion from one grade to next hlgher grade shall be made only if an employee ‘
meet the followmg threshold :

(i) For promotion from T-1to T-2 grad‘e and T-2 to.T-3 grade .= 60%

(u) For promotion from T-3 to T- 4 grade T-4 to T-5 grade .
and T-S to T-6 grade : 4 .=67% .

(iii) For promotion from T-6 to T(7 8) and from T(7 8) to -
T-9 grade _ : S . =7%%

0.5 % and above marks are to be rcunded off to the next higher. number.

5. Directors are expected to ensure lhat complete :and conecl informatlion is
furnished to the Assessment Commruees and the, Members are made famlhal with Lhe
provisions of the Rules and mstructuons An admrmstratrve functionary of appropriate
rank (say AAO/AO/SAO/CAO/US) may be assugned to assist the Committee as Member

Secietary.

6.. To the extent possible, efforts should be made to identify suitable experts.for
nomination to Assessment Committee from places not \}ery far away from the inslitule

50 as o timely convene the meetirigs. : L




7.

" “aitral Adminisrative Tribanal

These instructions supersede: prévious instructions'on the subject vide No. 7-

18/1985-Per.111 dated 2" May, 1989 No. 18- 5/98 Estt. v dated 22"d Apnl 1998 and shall

be apphcable lo cases of assuscmont wl.lch become due on Ist Jan, 2006 and thereafier.

Copy to:

Hindi version will follow. ~

LY

{

- Yours faithfully,

(S.P.SANWAL)

UNDER SECRETARY(TS)

1. All officers at- ICAR Hqrs. in Krishi Bhavan, KAB-I and KAB-IIL.
2. All Sections at ICAR Hgrs. in‘Krishi.v.Bhavan, KAB-I & _I(AB¥II.

Memo No. RC(R)22/99

. Copy to :-
1

(U3

All the Joint Directors of Centres/In-charge
KVK, Tura

All the Heads. of Divisions,, Sectian

In-Charges/ Sr. Farm Manager etc. at.
Complex Hqs. Umiam

Notice Boards of Hqs. Umiam.

'Dt. Umiam the Ith January, 2006.

They are requested to bring to the

notice of all concerned particularly
the technical staff working under

them FOR INFORMATION AND

._NECES&!IRYA‘CT[ON please.

@ gw

( S RBaruah )

- Asstt. Admlmstratlve Officer (RC)




